365

BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH AT NEW DELHI

ORIGINAL APPLICATION NO.1141 OF 2024

IN THE MATTER OF:
AMRESH SINGH ... APPLICANT
VERSUS
SECRETARY, ENVIRONMENT, FOREST AND CLIMATE CHANGE
& ORS. -+...RESPONDENTS
INDEX
SL. PARTICULARS PAGES
NO.
1. | Reply on behalf of U.P. Pollution Control )}
Board.

2. ANNEXURE-1
| True Copy of the said guidelines.
3. ANNEXURE-2
True Copy of the said conditional consent to
| establish.
4 ANNEXURE-3
True Copy of said Memorandum of
Understanding.
5 ANNEXURE-4
True Copy of the letter of transfer dated
! 04.08.2008.
6 ANNEXURE-5
True Copy of the said letter dated 11.11.2011.
7 ANNEXURE-6.

True copies of authorization granted to M/s.

Medical Pollution Control Committee.
8 ANNEXURE-7

| True copies of orders granting consent. |
9 | ANNEXURE-8
' True copies of office order dated 06.03.2025,




366

| Committee report dated 19.03.2025 and letter | |
dated 24.03.2025. | R
10 | ANNEXURE-9

True copies of the letters and proof of deposit. .

11 ANNEXURE-10

' True copy of letter dated 27.09.2021. | ,

12 | ANNEXURE-11 ‘ |
|
|

' True copy of order dated 22.03.2021.
13 | ANNEXURE-12 |

| True copy of letter dated 10.12.2022,

NEW DELHI
DATED: 26.93.2025

N
= /

(PRADEEP MISRA & DALEEP DHYANI)
Counsel for U.P. Pollution Control Board,
138, New Lawyers Chamber,

Supreme Court of India,

New Delhi-110001

(M.} 9810252518

Email: pradeepmisra@yvahoc.com



HP
Placed Image


IN THE HON’BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL
BENCH, NEW DELHI

LA. NO. 122 of 2025
IN
0.A. No. 1141 of 2024

IN THE MATTER OF: A N2 |
AMRESH SINGH ..... APPLICANT

VERSUS

SECRETARY, ENVIRONMENT, FOREST
AND CLIMATE CHANGE & ORS. ...RESPONDENTS

RESPONSE ON BEHALF OF U.P. POLLUTION CONTROL BOARD

|, Praveen Kumar, S/o Shri M. C. Yadav, aged about 48 years,
Chief Environmental Officer (Incharge), U.P. Pollution Control
Board, Lucknow, U.P. do hereby solemnly affirm and declare as

under:-

That | in the above noted capacity am well
conversant with the facts and record of the present case,_
hence | am authorized and competent to swear this
affidavit.

2. That the Member Secretary, UPPCB is on sanctioned

leave therefore the deponent is filing this present affidavit

3. That | have read the aforesaid Interlocutory
Application, annexures enclosed therewith and have

understood the same fully.

e
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4 That at the outset of this response, | deny each and
every averment of facts made in the said application save
and except those which are admitted by me hereinafter
specifically.

5. That Central Pollution Control Board has issued
guidelines for Common Bio-Medical Waste Treatment
Facility in the year 2003 wherein the location, land
requirement, coverage area of the facility has been given.
As per the said guidelines the coverage of CBWTF is as
follows:

“D. Coverage Area of CBWTF

In any area, only one CBWTF may be allowed to
cater up to 10,000 beds at the approved rate by the
Prescribed Authority. A CBWTF shall not be allowed
to cater healthcare units situated beyond a radius of
150 km. However, in an area where 10,000 beds are
not available within a radius of 150 km, another
CBWTF may be allowed to cater the healthcare units
situated outside the said 150 km.”

It is submitted that from the said guidelines, a CBWTF
can cater 10,000 beds situated within the radius of 150
km. The no. of districts or the no. of beds are not
mentioned in the guidelines. It will depend upon the
CBWTF to enroll the members from time to time upto the

maximum limit.
A true copy of the said guidelines is being enclosed

herewith and marked as Annexure-1.

2.
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That originally Plot No. D-33 Industrial Area,
Khalilabad was allotted in favour of Shri Atul Kumar
Tulsiyan who was a partner of Ranisati Food Products.

That the Shri Atul Kumar Tulsiyan entered into an
agreement in favour of Dr. Vinay Kumar Verma,
Proprietor who was intending to set up unit for bio-
medical waste treatment on the said plot. The conditional
consent to establish was granted on 22.02.2008 in favour
of SNG Mercantile Pvt. Ltd. to establish the unit. True
copy of said conditional consent to establish is being
enclosed herewith and marked as Annexure-2.

That thereafter a Memorandum of Undertaking was
executed on 29.02.2008 between the said SNG
Mercantile Pvt. Ltd. and Medical Pollution Control
Committee wherein it was agreed that a Special Purpose
Vehicle will be constituted as a joint venture and the
share of SNG Mercantile Pvt. Ltd. would be 70% and that

of Medical Pollution Control Committee would be 30%.
True copy of said Memorandum of Understanding is

being enclosed herewith and marked as Annexure-3.

That thereafter on 04.08.2008 U.P. State Industrial
Development Corporation transferred the said Plot D-33,
Industrial Area, Khalilabad in favour of Dr. Vinay Kumar
Verma who is the Secretary of Medical Pollution Control
Committee. True copy of the letter of transfer dated
04.08.2008 is being enclosed herewith and marked as
Annexure-4.

r@éft‘z&
-___________—-.
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That authorization in favour of SNG Mercantile Pvt.
Ltd. was granted on 24.04.2009.

That as the period of tender awarded to SNG
Mercantile Pvt. Ltd. came to an end on 13.08.2011, Dr.
Vinay Kumar Verma, Secretary, Medical Pollution Control
Committee sent a letter dated 11.11.2011 that the name
of SNG Mercantile be changed to Medical Pollution
Control Committee. True copy of the said letter dated
11.11.2011 is being enclosed herewith and marked as

Annexure-5.

That accordingly the name of Medical Pollution
Control Committee has been changed in place of SNG
Mercantile Pvt. Ltd.

That on the basis of application dated 18.12.2011
moved on behalf of Medical Pollution Control Committee
authorization has been granted vide order dated
14.05.2012 for six months. Thereafter, authorization has
been granted from time to time. Copies of authorization
granted to M/s. Medical Pollution Control Committee are
being enclosed herewith and marked as Annexure-6

(Colly).

That consent was also granted from time to M/s.
Medical Pollution Control Committee. True copies of
orders granting consent are being enclosed herewith and

marked as Annexure-7 (Colly).

PARAWISE REPLY:

1-4. That the contents of Paras 1 to 4 need no reply.

e
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5(i)-5(iii).
That in reference to the contents of Para 5(i) to 5(iii), It is
submitted that UPPCB vide office Order dated 06.03.2025
has constituted a Committee to ascertain the factual
position for the same. The relevant excerpts of the
committee report dated 19.03.2025 are as under:
..... 4. Semi-automatic feeding system has been installed for
feeding of biomedical waste in the said double chamber
incinerator. At the time of inspection, the semi-automatic
feeding system was not found operational and feeding of
biomedical waste was being done manually by opening the
gate of the first chamber of incinerator.........
...... 11. Flow meters installed at inlet and outlet of ETP was
not found to be functional....
...... 13. The details of Member HCFs located in districts-
Gorakhpur, Kushinagar, Maharajganj, Deoria and Basti,
Sant Kabir Nagar and Siddharth Nagar are as follows:-

S. District Name | No.of | No. of Pvt. Number | Non-
No. Govt. | Govt. | Beded | of Beds | Beded
HCFs Bed HCFs in Pvt HCFs
HCFs HCFs
1, Gorakhpur 52 2350 235 1604 387
2 Kushi Nagar 20 522 157 605 173
3. | Mahrajganj 15 522 83 565 98
4, Deoria 0 0 119 605 254
5. Basti 01 300 125 715 115
6. Sant Kabir 08 312 114 610 145
Nagar
7. Siddharth 14 462 140 725 160
Nagar
Total 110 4468 973 5429 1332

Total Bed- 4468 + 5429 = 9897

14. It is to inform that as per the parameters prescribed

for the gap of bio-waste in the Methodology (First Revision)

Ree
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prepared by the Central Pollution Control Board, New
Delhi, 277 grams of biomedical waste is generated per bed
per day from bedded HCF and 274 grams per bed per day
of biomedical waste is generated from non-bedded HCF
and operation of static incinerator is prescribed as 20
hours/day. It is noteworthy that as per the annual report
prepared by the Central Pollution Control Board titled as
“Annual Report on Biomedical Waste Management as per
Biomedical Waste Management Rules, 2016 for the year-
20197, Out of the total biomedical waste generated per day
from the HCF, 60 percent is considered as incinerable
waste and rest 40 percent is considered as non-incinerable
waste.

Therefore, the capacity of the CBWTF for incinerable waste
in question is calculated as follows:

= BMW Generated from Bedded HCF- 9897X277=2741.4
Kg/day

= BMW Generated from Non Bedded HCF- 1332X274=364.9
Kg/day

* Total BMW Generated = 2741.4+364.9 = 3106.3 Kg/day

= Total Incinerable Waste = 3106.3X0.6=1863.78 Kg/day

= |ncineration Capacity of CBWTF = 100X20= 2000 Kg/day

= Percentage of Capacity Utilize = 93.18 per day.

........ 15. It is clear from the above mentioned point no. 14
that the capacity of incinerator for treatment of biomedical
waste generated by CBWTF in relation to the current
member HCF has been utilized to the extent of 93%. Hence
in view of the above, it would be appropriate to prohibit
CBWTF from making any new member HCF other than the
present member HCFs....

...... 18. The discarded medicines were found stored in black

plastic bags in the open environment inside the premises of

Reee
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the CBWTF. The committee has estimated the stored
quantity of said discarded medicines to be around 10
tonnes. Thus, the storage of biomedical waste inside the
CBWTF premises was not found satisfactory.....

......... 21. The name and barcode of the CBWTF were found
printed on the red and yellow bags of bio-medical waste but
the name and barcode of the CBWTF were not found
printed on the black bags stored in premises of CBWTF.....

....... 23. In the context of the above complaint, the
committee, along with the representative of the Medical
Pollution Control Committee, inspected the complaint site,
Village-Bankatwa, Post-Belali, District-Santkabir Nagar
(Latitude-26.717665, Longitude-83.074389) in the presence
of the complainant Shri Rajesh Kumar. The complaint site
was found like a pit, in which soil was put over the waste.
The soil was dug up and it was found that syringes, plastic
pipes, catheters etc. were filled in black bags and disposed
of at the said site. The name and barcode of any CBWTF
was not mentioned on the said black bags. The distance of
the complaint site from CBWTF M/s Medical Pollution
Control Committee is about 7.0 km. During the inspection,
the complainant informed to committee that said waste was
dumped in the year 2021.

......... 24. During the inspection, the Regional Office,
Gorakhpur has also carried out stack monitoring to check
the gaseous emissions generated from the incinerator.
According to the stack monitoring report, the particulate
matter was found to be 63.41 milligrams per normal cubic
meter, which is beyond the prescribed standards (50

milligrams per normal cubic meter)......
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That in pursuance to the recommendation made in
committee report dated 19.03.2025, UPPCB vide letter
dated 24.03.2025 has issued following direction under
section 5 of the Environment (Protection) Act, 1986 as
amended read with Bio Medical Waste Management Rules,
2016 as amended along with show cause for imposition of
environmental compensation (As per the CPCB Guidelines
for Imposition of Environmental Compensation Charges
against Healthcare Facilities and Common Biomedical
Waste Treatment Facilities) against the CBWTF in question
for violations of the provisions of the Bio Medical Waste
Management Rules, 2016 and illegal dumping of Bio
Medical Waste on land at Village-Bankatwan, Post- Belaily,
District- Santkabir Nagar-

a) That the biomedical waste dumped at the
complained site Village-Bankatwa, Post-Belali,
District-Sant Kabir Nagar (Latitude-26.717665,
Longitude-83.074389) should be lifted by the CBWTF
M/s Medical Pollution Control Committee (MPCC), D-
33, UPSIDC Industrial Area, Khalilabad, District-Sant
Kabir Nagar and safely disposed of within 01 month

along with remediation of the dump site.

b) That the CBWTF M/s Medical Pollution Control
Committee (MPCC), D-33, UP SIDC Industrial Area,
Khalilabad, District-Sant Kabir Nagar shall not
affiliate any other HCF as a member other than the
present affiliated member HCF.

The copies of office order dated 06.03.2025, Committee report

dated 19.03.2025 and Letter dated 24.03.2025 are being

enclosed herewith and marked as Annexure-8 (Colly).

Peez_

—_——
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5(iv). That the contents of Para 5(iv) so far as it relates that
Respondent No. 5 has applied for Environmental Clearance
before SEIAA, U.P. are denied for want of knowledge. However, it
is submitted that on inspection conducted on 27.06.2023 it was
found that the Project Proponent has installed one new double
chamber incinerator and also a new stack, hence notice dated
11.09.2023 was issued to showcause as to why action is not
taken against him which has been already placed on record on
behalf of U.P. Pollution Control Board.

6. That the contents of Para 6 are wrong, hence denied. It is
denied that there was any collusion by Senior PCB officials as
alleged.

6(i). That the contents of Para 6(i) are matter of record.

6(ii). That in reply to the contents of Para 6(ii) it is submitted that
penalty of Rs. 21.20 lakhs was imposed on Respondent No. 5
against which Rs. 50,000/- was deposited on 30.04.2019, Rs.
. 5,00,000/- were deposited on 20.08.2019 and remaining amount
} of Rs. 15.70 lakhs has been deposited on 17.03.2025. True
copies of the letters and proof of deposit is being enclosed

herewith and marked as Annexure-9.

6(iii)and(iv). That in reply to the contents of Paras 6(iii) and (iv) it

is submitted that against the Environmental Compensation of Rs.

13.44 lakhs imposed by the U.P. Pollution Control Board,

Respondent No. 5 has deposited Rs. 3 lakhs and also filed Writ

Petition being Misc. Bench No. 7889 of 2021 wherein Hon'ble

High Court vide order dated 22.03.2021 has stayed the recovery.
\&eee

__...-——-"."""




376

True copy of letter dated 27.09.2021, informing the deposit of Rs.
3 lakhs is being enclosed herewith and marked as Annexure-10.

True copy of order dated 22.03.2021 is being enclosed herewith
and marked as Annexure-11.

6(v). That in reply to the contents of Para 6(v) it is submitted that
it was an internal letter between the head quarter and Regional
Office wherein Regional Office has been directed to submit an
inspection report on certain points which was replied vide letter
dated 10.12.2022. True copy letter dated 10.12.2022 is being
enclosed herewith and marked as Annexure-12.

7. That the contents of Para 7 do not pertain to the replying
Respondent.

8(i). That the contents of Para 8(i) are matter of record.

8(ii)&(iii). That in reply to the contents of Paras 8(ii) and (iii) it is
submitted that MoU between Respondent No. 5§ and SNG
Mercantile Ltd. was executed on 29.02.2008 which has already
been annexed by replying Respondent.

8(iv). That in reply to the contents 8(iv) it is submitted that without
CTE land could not be transferred to Respondent No. 5 has it

was one of the conditions for transfer.

8(v). That in reply to the contents of Para 8(v) it is submitted that
CTE is just for approval of location which was based on the
agreement between the earlier owner and Dr. Vinay Kumar

Verma. J(?fg(;_

10
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8(vi). That in reply to the contents of Para 8(vi) it is submitted that
once the Plot No. 33, UPSIDC, Khalilabad stood transferred and
allotted to Respondent No. 5, nothing more is to be required.

8(vii). That in reply to the contents of Para 8(vii) it is submitted
that replying Respondent has annexed copies of authorization
and CTO.

8(viii). That in reply to the contents of Para 8(viii) it is submitted
that replying Respondent has nowhere states that there is no
alternative arrangement. As stated herein above there are two
operational CBWTF and one is in the process to start.

8(ix). That the contents of Para 8(ix) are wrong, hence denied.

GROUNDS FOR SEEKING STAY
(i). That in reply to the Ground (i) it is submitted that Respondent
No. 5 has the equipment but has to operate the same so as there

S _should not be any threat to the environment.

< |

@) That Ground (ii) is a general ground. It is submitted that
/ i'”._’henever environmental norms are not being followed by

2 AA Respondent No. 5 necessary action has been taken.

(iii). That the Ground (iii) need no reply.

(iv). That regarding Ground (iv) it is submitted that the allegation
that the unit is back supported and in collusion with PCB officials,

is wrong, hence denied. ’@@2,

—

11
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(v) That Ground (v) is wrong, hence denied.

REPLY TO LEGAL PROVISION INVOKED
It is submitted that the request for interim relief is regarding the

operation of Respondent No. 5 which is to be replied by
Respondent No. 5.

XXX XXXXXXXXXXXXXXXXXXX

18. That it is submitted that guidelines of 2016 issued by CPCB
are applicable to the new CBWTF to be established after 2016
and applicable to the existing CBWTFs only if capacity is
enhanced or the process/technology is changed. The relevant

Para 4 of the said guidelines is as under:

“(4) Applicability of these guidelines

These guidelines are applicable to all the upcoming or new
CBWTFs. In case of the existing CBWTFs, these guidelines
shall be applicable in case

(a) the existing CBWTFs desires to expand or enhance the

existing treatment capacity

(or)

(b) the existing CBWTFs desires to modernize the existing

treatment equipment with the new equipment with
enhancement in the existing treatment capacity.”

16. That in compliance of the Hon’ble National Green Tribunal,

New Delhi order dated 05.08.2024 in Appeal No. 06/2022
titted as Prabhakar Rai & Ors vs. Union of India & Ors,

12
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UPPCB vide bid dated 22.09.2024 has floated a tender
notice (Titled as Gap Analysis Study for the Biomedical
Waste Management in the State of Uttar Pradesh) on GeM
Portal and due to insufficient number of participant, the said
tender was refloated vide bid dated 08.11.2024. In reference
to the Tender bid dated 08.11.2024, total four (04)
participants have submitted their bid through GeM Portal but
during technical evaluation it was observed that none of
them fulfilling the eligibility criteria as per the tender
document, Meanwhile UPPCB by itself is now conducting the
Gap Analysis for the Biomedical Waste Management in the
State of Uttar Pradesh and said gap analysis is going on and
expect to finish within a month.

17. That the list of all CBWTF which are operational and
proposed to be set up in the State of Uttar Pradesh along
with the coverage area is made available on the website of
the UPPCB. The URL of the same is
https://uppcb.up.gov.in/en/page/cbwtf-list.

“Z AR PN The above facts are being placed for kind consideration of this
e ,--‘}:@.'\* %, Hon'ble Court.

D) DEPONENT
" VERIFICATION:

l, the deponent abovenamed, do hereby verify that the contents

of above response are true and correct to my knowledge derived
from official record. No part of the same is false and nothing
material has been concealed therefrom.

NQIARy
VERIFIED ON THIS THE 25 DAY OF MARCH, 2025 AT
LUCKNOW. -

DEPONENT
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CPCB GUIDELINES FOR
COMMON BIO-MEDICAL WASTE TREATMENT FACILITY

CONTENT

INTRODUCTION

LOCATION
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COVERAGE AREA OF CBWTF

TREATMENT EQUIPMENT

INFRASTRUCTURE SET UP

RECORD KEEPING

COLLECTION AND TRANSPORTATION OF BIO-MEDICAL WASTES

DISPOSAL OF TREATED BIO-MEDICAL WASTE

. COST TO BE CHARGED BY THE CBWTF OPERATOR FROM THE
HEALTHCARE UNITS

I'l. SETTING UP AND OPERATION OF CBWTF

12. CHECKLIST FOR DEVELOPMENT OF COMMON BIO-MEDICAL

WASTE TREATMENT FACILITY

O 0O D —

=

A. INTRODUCTION:

A Common Bio-medical Waste Treatment Facility (CBWTF) is a set up where bio-
medical waste, generated from a number of healthcare units. is imparted necessary treatment to
reduce adverse effects that this waste may pose. The treated waste may finally be sent for
disposal in a landfill or for recycling purposes.

Installation of individual treatment facilities by small healthcare units requires
comparatively high capital investment. In addition, it requires separate manpower and
infrastructure development for proper operation and maintenance of treatment systems. The
concept of CBWTF not only addresses such problems but also prevents proliferation of treatment
cquipment in a city. In turn it reduces the monitoring pressure on regulatory agencies. By
running the treatment equipment at CBWTF to its full capacity, the cost of treatment of per
kilogram gets significantly reduced. Its considerable advantages have made CBWTF popular and
proven concept in many developed countries.

CBWTF as an option has also been legally introduced in India. The Bio-medical Waste
(Management & Handling) Rules. 1998. gives an option to the bio-medical waste generator that
such waste can also be treated at the common bio-medical waste treatment facility. The Second
Amendment of the Rules in June, 2000, further eased the bottleneck in upbringing the CBWTF
by making Local Authority responsible for providing suitable site within its jurisdiction. The
concept of CBWTF is also being widely accepted in India among the healthcare units, medical
associations and entrepreneurs.

14
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In order to set up a CBWTF to its maximum perfection, care shall be taken in choosing
the right technology. development of CBWTF area, proper designing of transportation system to
achieve optimum results etc.

These key features of CBWTF have been addressed in the following sections and will
form the guidelines for the establishment of CBWTFs throughout the country.

B. LOCATION

A CBWTF shall be located at a place reasonably far away from residential and sensitive
area so that it has minimal impact on these areas. The CBWTF shall be located as near to its area
of operation as possible in order to minimize the travel distance in waste collection. thus
enhancing its operational flexibility. The location shall be decided in consultation with the State
Pollution Control Board (SPCB)/Pollution Control Committee (PCC).

C. LAND REQUIREMENT

Sufficient land shall be allocated for CBWTF to provide all requisite systems. It is felt
that a CBWTF will require minimum of | acre land area. So, preferably, a CBWTF be set up on
a plot size of not less than one acre.

D. COVERAGE AREA OF CBWTF

In any area, only one CBWTF may be allowed to cater up to 10,000 beds at the approved
rate by the Prescribed Authority. A CBWTF shall not be allowed to cater healthcare units
situated beyond a radius of 150 km. However. in an area where 10,000 beds are not available
within a radius of 150 km, another CBWTF may be allowed to cater the healthcare units situated
outside the said 150 km.

E. TREATMENT EQUIPMENT

As per the provisions of Bio-medical Waste (Management & Handling) Rules, waste
falling in most of the categories can be treated in systems based on non-burn technologies. Such
waste account for about 90% of the total waste streams in a healthcare unit. In the brain storming
session held during the workshop at Hyderabad (February 25-26, 2003), it was unanimously
decided that the CBWTF should emphasize more on non-burn technologies. It is mandatory to
impart incineration/deep burial (depending upon the population of town) to anatomical and other
types of waste falling under categories 1 and 2. Therefore, an incinerator of adequate capacity to
cater only categories | and 2 waste shall be installed. (If secured landfill is not available,
category 5 may also be incinerated.)

The wastes falling under category 5 i.e. discarded medicines, cytotoxic drugs and category
10 i.e. chemical wastes (solids) can be disposed in a secured landfill.

A Common Bio-medical Waste Treatment Facility (CBWTF) shall have following
treatment facilities:
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s Incineration:

It is a controlled combustion process where waste is completely oxidized and harmful
microorganisms present in it are destroyed/denatured under high temperature.

The guidelines for "Design & Construction of Bio-medical Waste Incinerators” prepared
by CPCB shall be followed for selecting/installing a better bio-medical waste incinerator.

* Autoclaving/ Microwaving/ Hydroclaving:

Autoclaving is a low-heat thermal process where steam is brought into direct contact with
waste in a controlled manner and for sufficient duration to disinfect the wastes. For ease and
safety in operation. the system should be horizontal type and exclusively designed for the
treatment of bio-medical waste. For optimum results, prevaccuum based system be preferred
against the gravity type system. It shall have tamper-proof control panel with efficient display
and recording devices for critical parameters such as time, temperature, pressure. date and batch
number etc.

In microwaving. microbial inactivation occurs as a result of the thermal effect of
electromagnetic radiation spectrum lying between the frequencies 300 and 300,000 MHz.
Microwave heating is an inter-molecular heating process. The heating occurs inside the waste
material in the presence of steam.

Hydroclaving is similar to that of autoclaving except that the waste is subjected to indirect
heating by applying steam in the outer jacket. The waste is continuously tumbled in the chamber
during the process.

Though chemical disinfection is also an option for the treatment of certain categories of
bio-medical waste but looking at the volume of waste to be disinfected at the CBWTF and the
pollution load associated with the use of disinfectants, the use of chemical disinfection for the
treatment of bio-medical waste at CBWTF is not recommended.

* Shredder:

Shredding is a process by which waste are deshaped or cut into smaller pieces so as to
make the wastes unrecognizable. It helps in prevention of reuse of bio-medical waste and also
acts as identifier that the waste have been disinfected and are safe to dispose off.

A shredder to be used for shredding bio-medical waste shall confirm to the following
minimum requirements:

I. The shredder for bio-medical waste shall be of robust design with minimum
maintenance requirement.

2. The shredder should be properly designed and covered to avoid spillage and dust
generation. It should be designed such that it has minimum manual handling.

16
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3. The hopper and cutting chamber of the shredder should be so designed to accommodate
the waste bag full of bio-medical waste.

4. The shredder blade should be highly resistant and should be able to shred waste sharps.
syringes. scalpels, glass vials, blades, plastics, catheters, broken ampoules, intravenous sets/
bottles, blood bags, gloves. bandages etc. It should be able to handle/ shred wet waste, specially
after microwave/autoclave/hydroclave.

5. The shredder blade shall be of non-corrosive and hardened steel.

6. The shredder should be so designed and mounted so as not to generate high noise &
vibration.

7. If hopper lid or door of collection box is opened. the shredder should stop automatically
for safety of operator.

8. In case of shock-loading (non-shreddable material in the hopper), there should be a
mechanism to automatically stop the shredder to avoid any emergency/accident.

9. In case of overload or jamming. the shredder should have mechanism of reverse motion
of shaft to avoid any emergency/accident.

10.The motor shall be connected to the shredder shaft through a gear mechanism, to
ensure low rpm and safety.

1 1.The unit shall be suitably designed for operator safety, mechanical as well as electrical.

12.The shredder should have low rotational speed (maximum 50 rpm). This will ensure
better gripping and cutting of the bio-medical waste.

13.The discharge height (from discharge point to ground level) shall be sufficient
(minimum 3 feet) to accommodate the containers for collection of shredded material. This would
avoid spillage of shredded material.

14. The minimum capacity of the motor attached with the shredder shall be 3 kW for 50
kg/hr. 5 KW for 100 kg/hr & 7.5 kW for 200 kg/hr and shall be three phase induction motor. This
will ensure efficient cutting of the bio-medical wastes as prescribed in the Bio-medical Waste
(Management & Handling) Rules.

* Sharp pit/ Encapsulation:

A sharp pit or a facility for sharp encapsulation shall be provided for treated sharps. An
option may also be worked out for recovery of metal from sharps in a factory.

* Vehicle/Container Washing Facility:

Every time a vehicle is unloaded, the vehicle and empty waste containers shall be washed
properly and disinfected. It can be carried out in an open area but on an impermeable surface and
liquid effluent so generated shall be collected and treated in an effluent treatment plant. The
impermeable area shall be of appropriate size so as to avoid spillage of liquid during washing.

* Effluent Treatment Plant:
A suitable Effluent Treatment Plant shall be installed to ensure that liquid effluent

generated during the process of washing containers, vehicles, floors etc. is disposed after
treatment. The treated effluent shall comply with the stipulated regulatory requirements.

17
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All the treatment equipment installed at the CBWTF shall comply with the standards
stipulated in the Bio-medical Waste (Management & Handling) Rules. 1998.

F. INFRASTRUCTURE SET UP:

The CBWTF shall have enough space within it to install required treatment equipment.
incoming and out going waste storage area. vehicle-parking and washing area. Effluent
Treatment Plant (ETP). staff room etc.

The required area for CBWTF would depend upon the projected amount of bio-medical
waste to be handled by it. A CBWTF shall have the following infrastructure:

Treatment Equipment Room:

A separate housing may be provided for each treatment equipment at the CBWTT such as
incinerator room. autoclave room. microwave room etc, as applicable. Each room shall have
well-designed roof and walls.

Such room shall be well ventilated and easy to wash. The floor and interior finishing of
the room shall be such that chances of sticking/harbouring of microorganisms is minimized. This
can be attained by providing smooth & fine floor and wall surfaces (to a height of 2 metre from
floor) preferably of tiles. The number of joints in such surfaces shall be minimal.

The equipment room shall also have a separate cabin, to supervise the operation of the
¢quipment and to record the waste handling and equipment operational data. Attached to each
equipment room, there shall be two waste storage rooms, one for storage of untreated wastes and
another for treated wastes. The storage room shall have provisions similar to that of equipment
room being well-ventilated with easy to wash floors & walls. smooth and fine surfaces etc.

Main Waste Storage Room:

This shall be provided near the entry point of the CBWTF to unload and store all bio-
medical wastes that have been transported to the facility by vehicle. The size of the room shall be
adequate to store all wastes transported to the CBWTF. The front portion of the room shall be
utilized for unloading the wastes from the vehicle and back or side portion shall be utilised for
shifting the wastes to the respective treatment equipment,

In the front of the room where vcehicle is parked for unloading, the floor shall be made
impermeable so that any liquid spilled during unloading does not percoiate into the ground. The
liquid generated during handling of wastes and washing, shall be diverted to the inlet of ETP.

In the main storage room; wastes shall be stacked with clear distinction as per the color
coding of the containers. From here. the coloured containers may be sent to the respective
treatment equipment. The main storage room too shall have provisions similar to that of
equipment room such as roofing. well ventilated, easy to wash floors & walls, smooth and fine
surfaces etc.
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Treated Waste Storage room:

This is the room where wastes treated in different treatment units shall be stored. The
wastes shall be stored in separate group as per the disposal options. Other provisions in the room
shall be similar to the main storage room.

Administrative Room:

This room shall be utilized for general administration, record keeping. billing etc.

Generator Set:

Every CBWTF shall have generator set as standby arrangment for power, with sufficient
capacity to run the treatment equipment during the failure of power supply. The generator set
shall comply with the necessary requirements under the Environment (Protection) Rules, 1986.

Site Security:

High walls, fencing and guarded gates shall be provided at the facility to prevent
unauthorized access to the site by humans and livestock.

Parking:

Provision shall be made within the confines of the site for parking of required number of
vehicles, loading and unloading of the vehicles meant for transporting waste to and from the
facility, etc.

Sign Board:

An identification board of durable material and finish shall be displayed at the entrance to
the facility. This shall clearly display the name of the facility. the name. address and telephone
number of the operator and the prescribed authority. the hours of operation and the telephone
numbers of the personnel to be contacted in the event of an emergency.

Green Belt:

The open area within the CBWTF shall be developed into greenbelt.

Washing Room:

A washing room shall be provided for eye washing/hand washing/bathing etc.

Besides above. following important provisions should be made in a CBWTF:

- A telephone shall be provided and maintained at the facility.
- A First Aid Box shall be provided and maintained at the CBWTF.
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- Proper lighting shall be provided at the facility.

- Proper care shall be taken to keep the facility and surroundings free from odours.

- Proper fire fighting facilities and emergency alarm shall be installed.

- Measures shall be implemented to control pests and insects at the site.

- Measures shall be implemented to control the escape of litter from the site.

- Necessary provision shall be made to prevent and control noise generated. if any. due to
the activities at the site.

- Necessary protective gear for the waste handlers shall be provided.

Every CBWTF operator shall submit a work-plan to the Prescribed Authority. The work-
plan should include the details of facilities at the CBWTF. the collection, transportation &
storage of the bio-medical wastes. operational details etc.

G. RECORD KEEPING:

Maintenance of records for all operations carried out at the CBWTF is very important to
monitor overall operation of the CBWTF. It also helps in submission of the required information
to be submitted to the Prescribed Authority by the 31st January of every year. A well-maintained
record of all the activities at the CBWTF also enables the facility operator to produce all
information of the activities on demand of the concerned Authority. The record should
include all information related to each activity at the CBWTF site, however, minimum
requirement has been outlined below:

Records of Waste Movements:

Daily records shall be maintained for the waste accepted and treated waste removed from
the site. This record shall include the following minimum details:

(i) Waste Accepted: - Waste Collection Date. Name of the healthcare unit, Waste
category as per the Rules, Quantity of waste. Vehicle number and Receiving date (at site).

(i1) Treated Waste Removed:- Date. Treated waste type. Quantity. Vehicle number and
location of disposal.

Logbook for the Equipment:

A logbook shall be maintained for each treatment equipment installed at the site and shall
include the following:

(1) The weight of each batch.

(ii) The categories of waste as per the Rules.

(iif) The time, date and duration of each treatment cycle and total hours of operations.
(iv) The complete details of all operational parameters during each cycle
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Site Records:

Site records shall include the following:
(i) Details of construction or engineering works
(i) Maintenance schedule. breakdowns/trouble shootings and remedial actions
(iii) Emergencies
(iv) Incidents of unacceptable waste received and the action taken
(v) Details of site inspections by the officials of the regulatory Agency and necessary
action on the observations

Daily , monthly and annual summary records of all the above shall be maintained and
made available at the site for inspection whenever required by an authorised officer of regulatory
Agency.

H. COLLECTION AND TRANSPORTATION OF BIO-MEDICAL WASTES

The collection and transportation of bio-medical waste shall be carried out in a manner so
as to avoid any possible hazard to human health and environment. Collection and transportation
are the two operations where the chances of segregated bio-medical waste coming in contact
with the public. rag pickers. animals/birds, etc are high. Therefore, all care shall be taken to
ensure that the segregated bio-medical waste, handed over by the healthcare units, reach CBWTF
without any damage, spillage or unauthorized access by public. animals etc.

A responsible person from the CBWTF operator shall always accompany the vehicle to
supervise the collection and transportation of bio-medical waste.

H.1 Collection of bio-medical waste:

Generator of the bio-medical waste is responsible for providing segregated waste to the
CBWTF operator.

The wastes shall be segregated as per the provisions of the Bio-medical Waste
(Management & Handling) Rules. 1988. The CBWTF operator shall not accept the non-
segregated waste and such incident shall be reported to the Prescribed Authority. Temporary
storage at healthcare unit shall be designated.

The coloured bags handed over by the healthcare units shall be collected in similar
coloured containers with cover. Each bag shall be labeled as per the Schedule Il & IV of the
Bio-medical Waste (Management & Handling) Rules, so that at any time, the healthcare units
can be traced back that are not segregating the bio-medical wastes as per the Rules. The coloured
containers should be strong enough to withstand any possible damage that may occur during
loading. transportation or unloading of such containers. These containers shall also be labeled as
per the Schedule 111 of the Rules. Sharps shall be collected in puncture resistant container.

The person responsible for collection of bio-medical wastes shall also carry a register with
him to maintain the records such as name of the healthcare unit, the type and quantity of waste
received. signature of the authorised person from the healthcare unit side, day and time of
collection etc.
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H.2 Transportation of the collected bio-medical waste to the CBWTF:

The bio-medical waste collected in coloured containers shall be transported to the
CBWTF in a fully covered vehicle. Such vehicle shall be dedicated for transportation of bio-
medical waste only. Depending upon the volume of the wastes to be transported, the vehicle may
be a three-wheeler. light motor vehicle or heavy duty vehicle. In either case. the vehicle must
possess the following:

(i) Separate cabins shall be provided for driver/staff and the bio-medical waste containers.

(i) The base of the waste cabin shall be leak proof to avoid pilferage of liquid during
transportation.

(iii) The waste cabin may be designed for storing waste containers in tiers.

(iv) The waste cabin shall be so designed that it is easy to wash and disinfect.

(v) The inner surface of the waste cabin shall be made of smooth surface to minimize
water retention.

(vi) The waste cabin shall have provisions for sufficient openings in the rear and/or sides
so that waste containers can be easily loaded and unloaded.

(vii)The vehicle shall be labeled with the bio-medical waste symbol (as per the Schedule

[IT of the Rules) and should display the name, address and telephone number of the
CBWTF.

Depending upon the area to be covered under the CBWTF, the route of transportation
shall be worked out.

The transportation routes of the vehicle shall be designed for optimum travel distance and
to cover maximum number of healthcare units. As far as possible, the transportation shall be
carried out during non-peak traffic hours. If the area to be covered is very large. a satellite station
may be established to store the bio-medical waste collected from the adjoining areas. The wastes
so stored at satellite station may then be transported to the CBWTF in a big vehicle. It shall be
ensured that the total time taken from generation of bio-medical waste to its treatment, which
also includes collection and transportation time, shall not exceed 48 hours.

I. DISPOSAL OF TREATED BIO-MEDICAL WASTE

The treated bio-medical waste shall be disposed as per the following table:

SIL. Waste Category Disposal Method
No.
I Plastic wastes after disinfection and shredding Recycling or municipal landfill
2 Disinfected Sharps (except syringes)
(i) If encapsulated Municipal landfill
(ii) If non-encapsulated Municipal landfill/ Possibility
of recycling shall be explored
3 Incineration ash Secured landfill
4 Other treated solid wastes Municipal landfill
3 Oil & grease Incineration
6 Treated waste water Sewer/drain or recycling
7
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J. COST TO BE CHARGED BY THE CBWTF OPERATOR FROM THE
HEALTHCARE UNITS

Cost to be charged from the healthcare units plays an important role in sustaining the
project. The cost shall be so worked out that neither it becomes a monopoly of the CBWTF
operator nor the interest of the CBWTF operator is overlooked. Accordingly. it is recommended
that cost to be charged from the healthcare units shall be worked out in consultation with the
State Pollution Control Board/Pollution Control Committee and the local Medical Association.

K. SETTING UP AND OPERATION OF CBWTF

Setting up and operating a CBWTF requires compliance with a number of regulatory
requirements/provisions. The important requirements/provisions are listed below:

(i) Municipal Corporations, Municipal Boards or Urban Local Bodies. as the case may be.
shall be responsible for providing suitable common disposal/incineration sites for the bio-
medical waste generated in the area under their jurisdiction and in areas outside the jurisdiction
of any municipal body, it shall be the responsibility of the occupier generating bio-medical
waste/operator of a bio-medical waste treatment facility to arrange for suitable sites individually
or in association, so as to comply with the provisions of these rules (Bio-medical Waste
(Management & Handling) Rules).

(ii) The local body such as a Municipal Body or any Private Entrepreneur. whoever
wishes to set up a CBWTF, shall submit a detailed work-plan of proposed CBWTF to the
concerned State Pollution Control Board (SPCB)/Pollution Control Committee (PCC) for
evaluation and issue of "Consent To Establish". The work-plan should include complete details

~ of the project such as site details, coverage area, infrastructure set up, transportation of bio-

medical waste, operating procedure etc.

(iii) The SPCB/PCC upon receipt of such work-plan shall, review the proposal and
"Consent to establish" shall be issued to the proponent with the required conditions.

(iv) Once the proponent establishes the necessary infrastructure, the site and the resources
shall be inspected by the SPCB/PCC for the adequacy of the facility/equipment. Upon

satisfactory recommendation. the authorization under the Bio-medical Waste (Management &

Handling) Rules, shall be issued with necessary condition to the proponent.

(v) The SPCB/PCC shall ensure the operation of the CBWTF as per the stipulated
conditions and work-plan submitted by the proponent. The SPCB/PCC shall also ensure regular
inspection of the CBWTF. -

(vi) It is the duty of the healthcare units to hand over the segregated bio-medical waste to
the CBWTF operator as per the Bio-medical Waste (Management & Handling) Rules as well as

compatible with treatment facilities at CBWTF as suggested by the operator. The CBWTF.

operator shall list out daily such healthcare units that are not handing over the segregated bio-
medical waste and the same shall be communicated to the SPCB/PCC every week. The
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SPCB/PCC shall take an immediate action against the defaulter healthcare units of such
violation.

(vii) The CBWTF operator shall carry out following tests atleast quarterly from the
approved laboratory and submit the quarterly report of the same to the SPCB/PCC:

a. Stack Emission Monitoring Test of the incinerator for parameters such as Particulate
Matter, HCI, NOx, CO, CO2 . O2 and combustion efficiency as requiréd under the
Bio-medical Waste (Management & Handling) Rules. The test for VOC in
incineration ash shall also be carried out.

b. Validation test of autoclave/microwave/hydroclave.

¢. The applicable parameters of any effluent being discharged from the CBWTF-.
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CHECK LIST FOR DEVELOPMENT OF
COMMON BIO-MEDICAL WASTE TREATMENT FACILITY

The criteria for development of CBWTF have been discussed in detail in the previous chapters.
However. to have at a glance check in developing CBWTEF. following checklist is reproduced for
convenience:

1. Treatment Facility
(1) Following treatment facilities shall be provided in any common facility:

a) Autoclave (Pre-vaccum horizontal feeding) / Hydroclave / Microwave.
b) Incineration (for waste belonging to categories 1.2 and 5 only.)
¢) Shredder
d) Sharp pit (with drawing details) / Encapsulation /Recovery of metal in some factory
may be looked into
¢) Facility for bin washing, floor washing. vehicle washing
) Effluent Treatment Plan : .
g) Secured land fill (Untill a secured land fill comes up in the area. space within the CBWTF
facility shall be used)

(1) Only waste category |1 & 2 shall be incinerated (if secured landfill is not available.
waste category 5 may also be incinerated). :

(I111) All other infected waste shall be imparted autoclaving/ hydroclaving/ microwaving as
applicable under the Bio-medical Waste (Management & Handling) Rules. 1998.

(IV) Incinerator. Autoclave/Hydroclave/Microwave shall be PLC based with tamper-proof

control panel and recording devices.

2. Location
(1) Reasonably away from residential and sensitive area

3. Land
(1) Preferably not less than one acre land may be required to set up all the requisite facilities

4. Coverage area
(1) In any area, only one CBWTF may be allowed to cater up to 10,000 beds at the approved
rate by the Prescribed Authority. A CBWTF shall not be allowed to cater healthcare units situated beyond
a radius of 150 km. However, in an area where 10.000 beds are not available within a radius of 150 ki,
another CBWTF may be allowed to cater the healthcare units situated outside the said 130 km.

5. Segregation
(1) Segregation shall be as per the Bio-medical Waste (Management & Handling) Rules as
well as compatible with treatment facilities at CBWTF as suggested by the operator.
(I1) Generator is responsible for providing segregated waste to the operator.
(I1I) The operator shall not accept un-segregated waste and report the matter to the prescribed
authority.

6. Collection
(I) Respective coloured bags should be kept in similar coloured container i.e coloured bags
shall not be directly kept in vehicle.
(11) Sharps shall be collected in puncture resistant containers.
(I11) Temporary storage at healthcare unit shall be designated.
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7. Transport Vehicle

(1) Dedicated vehicle for the collection of Bio-Medical Waste.

(11) Separate cabins shall be provided for driver/staff and the bio-medical waste containers.

(I1I) The base of the waste cabin shall be leak proof to avoid pilferage of liquid during
transportation.

(IV) The waste cabin may be designed for storing waste containers in tiers.

(V) The waste cabin shall be so designed that it is easy to wash and disinfect.

(V1) The inner surface of the waste cabin shall be made of smooth surface to minimize water
retention.

(VII) The waste cabin shall have provisions of sufficient openings in the rear and/or sides so
that waste containers can be easily loaded and unloaded.

(VIII) The vehicle shall be labeled with the bio-medical waste symbol (as per the Schedule 111

of the Rules) and should display the name. address and telephone number of the
CBWTF.

8. Storage
(I) Sufficient ventilated storage space for untreated and treated bio-medical waste shall be
provided.
(I1) The flooring and walls (to a height of 2M from floor) shall be finished with smooth and
fine material. There shall be minimum number of joints.

9. Record Keeping

(I) Documents such as collection advice taken from health care units for each category of
waste, records of waste movements, logbook for the equipment and site records shall be
maintained.

(1) All the record shall be available at the CBWTF site for inspection.

10. Disposal
(1) Incineration ash - Secured landfill
(11) Treated solid waste - Municipal landfill
(117) Plastic waste after disinfection and shredding - Recycling or municipal landfill
(IV) Sharps, after disinfection ( if encapsulated ) - Municipal landfill
(V) Treated wastewater - Sewer/drain or recycling
(VI) Oil & grease - incineration

11. Setting up and Operation of CBWTF

(1) The proponent shall submit detailed work-plan of the proposed CBWTF to the Prescribed
Authority for issuance of "Consent to Establish". The work-plan should include complete
details of the project such as site details, coverage area. infrastructure set up.
transportation of bio-medical waste, operating procedure etc.

(I1) The CBWTF operator shall carry out stack emission test of incinerator, incineration ash
test, validation test of autoclave/microwave/hydroclave and applicable parameters of any
effluent being discharged from the CBWTF, atleast quarterly from the approved
laboratory and submit the quarterly report of the same to the SPCB/PCC.
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MEMORANDUM OF UNDERSTANDING (MOU)

THIS MEMORANDUM OF UNDERSTANDING (MOU) IS MADE ON
THIS DAY.......... (MONTH), TWO THOUSAND & EIGHT, BETWEEN
THE SNG MERCANTILE PVT. LTD. HAVING ITS OFFICE AT 4/3, C
ORIENT ROW KOLKATA- 700017 (HEREINAFTER REFERRED AS
"SNG") OF THE ONE PART AND MEDICAL POLLUTION CONTROL
COMMITTEE HAVING ITS OFFICE AT 21.

E- BLOCK, PANKI KANPUR (UP)- 208020 HEREINAFTER BRIEFLY
("MENTIONED AS "MPCC") OF THE SECOND PART.

Whereas a contract for treatment of Bio-medical waste in various
zones of Uttar Pradesh has been awarded by the UP Health System
Development Project (hereinafter briefly mentioned as UPHSDP) to
SNG vide NOA No. UPHSDP/04- 05/SCB/HWM/NAO/GKP/1890
Dated 15.06.2006,

AND
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Whereas the SNG has approached MPCC to Form an SPV (Special
Purpose Vehicle), as a joint venture Co. to carry out the obligations
under the aforesaid contract in respect of Gorakhpur Zone, on the
terms and in the manerarprovided in the aforesaid NAO No.
UPHSDP/04-05/SCB/HWM/NAO/GKP/1890 Dated 15.06.2006, a copy
of which has been supplied to MPCC alongwith the copy of the
Contract dated 14.08.2006 including the General Conditions and

Special Conditions thereof;

AND

Whereas the SNG and MPCC aforesaid have mutually agreed for

forming the aforesaid joint venture for the above mentioned purpose;
on the following terms:-

1- The SNG and MPCC have mutually agreed and hereby declare

that for executing the aforesaid contract for Gorakhpur Zone the

SNG and MPCCCC will form the joint venture company as a

SPV (Special Purpose Vehicle) and have also agreed that the

responsibilities of the SNG, MPCC and the proposed SPV to

successfully execute the order in question in Gorakhpur Zone

shall be

Such as are being mentioned hereinafter. The consumables in the
contract will be supplied by SNG only.

2- Upon the formation of the SPV i.e. the joint Venture Co. the
assets (including plant and machinery) of the MPCC shall be
transferred to the SPV for carrying out the order of the UPHSDP
for the treatment of the Bio-medical waste under the said

contract.
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The contract awarded by UPHSDP to SNG shall, in respect of
Gorakhpur one be assigned to the SPV for its que execution,
with the written approval of UPHSDP, in terms of clause 20.1
page No-30 of Bid document under the heading of
"ASSIGNMENT SNG & MPCC shall be owner of the assets of
CB MWTF at Gorakhpur in the ratio of 70:30 per cent

respectively.

Adequate manpower including technical staff for operating the
plant at CB MWTF Gorakhpur shall be provided by MPCC, and
the SPV will execute the contract with the plant and machinery

and the manpower so provided to it.

The technical training as and when necessary to the manpower

employed on the plant shall be arranged by MPCC.

While providing manpower to the SPV, the MPCC will observe

the relevant? Govt. rules and regulations.

The SPV will operate the plant duly adhering to the rules,
regulations and guidelines of various authorities including

Pollution Control Board and the Govt. of Uttar Pradesh.

The SPV shall be paid @ of Rs.4.70 (Rupees Four & Seventy
Paisa Only) per billable bed to be passed on to MPCC for
operating the plant in the allocated zone, by SNG out of the
remuneration it receives from UPHSDP under the said contract.
This raio will be applicable for five yours or till SHG's Contract
with UPHDSP which over is earlier.
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9- The MPCC and the SPA shall carry out the entire obligations
under the aforesaid contract between the SN und UPHSDP for
collection of waste of all Hospitals including PHCs and CHCs of

Gorakhpur Zone and management thereof.

10- The MPCC will be responsible for maintenance of the
plant, opera treatment and disposal/management of the waste
(which includes the collection of the waste from the hospitals of
the Zone) through the SPV in the letter and spirit of the NAO
dated 15.06.2006. The staff of the MPCC made available to the
SPV shall also be responsible for the liaison with all concerned

authorities and hospitals in respect of Gorakhpur Zone.

11- The SNG shall pay an amount of Rs.49.66 lakhs (Rupees
Forty Nino Lakhs Sixty Six Thousand Only) to MPCC for forming
the SPV. 50% of the aforesaid amount of Rs.49.66 lakhs shall
be paid by SNG within 15 days and the balance 50% within 90
days of the signing of this MOU.

12- The SHG and MPCC will provide necessary funds at
70:30 ratio to the SPV to upgrade the existing CB MWTF at
Gorakhpur to bring it up to the specifications of the UPHSDP
under the said NOA dated 15.6.2006.

13- The operation cost @ of Rs. 4.70 (Rupees Four &
Seventy Paisa Only) per billable bed shall be paid within 30

days after the completion of every month. However, the
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payment to MPCC is subject to receipt of payment from
UPHSDP on back to back basis."

14- This contract will be valid for five years or till the life of the
contract with UPSHOP whichever is earlier and shall be
reviewed in every July of the Calendar year. After the
completion of the contract or in case of dissolution of SPV -
whichever is earlier, the assets transferred to SPV shall revert to
SNG and MPCC in the ratio of 70: 30 respectively.

15- In case of any inconsistency between the terms of this
MOU and the contract awarded by UPHSDP to SNG vide
Contract dated 14.08.2006, the terms and conditions of the said
Contract dated 14.09.2006 shall prevail and all the parties shall
abide by that.

16- The terms of this contract shall not, in any manner, dilute
or defeat the objects or conditions of the aforementioned NOA
dated 15.6.2006 & Contract dated 14.08.2008.

Force Majeure:

A- Neither SNG nor MPCC shall be liable against each other for

failure to meet contractual obligations due to Force Majeure.

B- Force Majeure Impediment is taken to mean unforeseen events,
which occur alter signing of this agreement including but not
limited to strikes, blockade war, mobilizations, revolution or riots,

natural disasters, acts of God, refusal of licence by State /
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Central Government authorities, in so far as, such an event
prevented or delays the contractual party from fulfilling its

obligation.

C- In case the Force Majeure conditions continue for more than 60
days, both parties shall discuss the effect of such conditions on
the agreement and mutually decide the course of action to be
followed to carry out the contract with UPMSDP dated 15.6.06.

D- This MOU will come into effect from the date of its signing by
SHG and MPCC.

E- In case of delay of payment by BNG to MPCC beyond 90 days
this MOU shall become null & void and notwithstanding the fate
of the relations between SNG, MPCC or the SPV, the duty to
carry out the obligations under the NOA dated 15.6.06 &
Contract dated 14.08.2006 shall squarely rest upon the SNG.
However, the payment to MPCC is subject to receipt of payment
from UPHSDP on back to back basis."

Disputes:

1. Arbitration: In case of dispute between the parties Le. SNO &
MPCC the matter shall be referred to Arbitrator jointly agreed
by both the parties and such Arbitrator will have sitting at
Lucknow and settle the dispute in terms of Arbitration &
Conciliation Act 1996. The Award made by Arbitrator shall be
binding on the parties. The expenses of arbitration shall be

borne by both the partes equally.
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2. Jurisdiction:
The dispute if any between the parties shall be subject to

Jurisdiction of Civil Court of Gorakhpur Only

THE PARTIES HAVE EXECUTED THIS MEMORANDUM OF
UNDERSTANDING.

(MOU) IN DUPLICATE ON THIS DAY OF 2008 IN
THE PRESENCE OF

WITNESS INDICATED HERE IN:

For and on behalf of For and on behalf
SNG Mercantile Pvt. Ltd. Medical Pollution Control
Committee

Signature Signature

Name: Kamlesh V Naik Name: Dr. Vinay Kumar
Verma

Date: Date: 24.02.08.
Place: Place:
Lucknow

In the Presence of In the presence of

1. Signature: 1. Signature:

Name: A P Patil Name: MOHIT SHARMA.
2. Signature: 2. Signature:
Name: Name: Umesh

Kumar Srivastava
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Date £....5.....

M/S Medical Pollution'Control Committee
D-33, UPSIDC industrial area
Distt- Sant Kabirnagar U.P.

Sub  Grant of _ _

Dear Sir, _ : .
Please refer to your application dated 18.12.2011 in connection with the subject cited

! “i>.crred papers submitted as the State Pollution Control Board, it is hereby
authonzation for a period of six months with the following conditions -
' hall comply with provision of the Environment (Protection) Act,
1986 and the rules made there under. Wi
2. The authorization or its renewal shall be produced for inspection at the reguest of an
- officer authorized by the prescribéd avthority. '
3. The person authorized shafl not rent, land, sell, transfer or otherwise transport the
.~ biomedical waste without prior permission of: the authority. :
4. Any.authorized change in personnel, tquipment or working conditions as mentioned in
the application by the person authorized shall constitute a breach of this authorization,

5. It is the duty of the authorized person to take prior permission of the prescribed

- authority to close down the facility. 4 : !

*6. You shall ensure that bio-medical waste generated in your hospital is handled without
any adverse effect to human health and the environment.

7. The Bio-medical waste shall be treated and disposed of in accordance with Schedule-1
and the compliance of the standardg’ prescribed in Schedule-V of Bio-medical waste if it
is being treated independentiy. : . e :

8 . Bio-medical waste shall not be mixed with other waste.

9. Bio-medical waste shall be segregated into containers/-bags ar the point of generation in
accordance with Schedule-11 prior to its storage, transportation, treatment( and disposal.
The containers shall be labeled to Schedule-1II, -~ = - :

10. If a container s transported from the premises where bio-medical waste is generated to
any waste treatment facility outside the premises, the container shali, apart from the
label prescribed in Schedule-111, also carry information prescribed in Schedule-1V.

I1. You shall also ensure that untreated biomedical waste shall be transported only in such
Vehicle as may be authorized for the purpose by the competent authority as specificd
by the Government. You shali also submit the details of registered vehicles used for the
transport of Bio-medical waste. AR '
No untreated bio-medical waste shall be kept/stored beyond a period of 48 hours, it if
becomes necessary to store beyond 48 hours, -you must 1ake permission of the
prescribed authority and to ensure that it does not ad}‘verseiy errect human health and the

i

12,

: environment. BN . — g AT
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13. You shall submit an annual report to be prescribed authority in form 1I by 31 January

every year, . include information about the categories and quantities of Bio-medical
waste handled during the preceding year. PR s e

‘14 You shall maintain records related to the gene;ati_on,.collection‘ reception, -StoTage,
iransportation, or any other form of handling of bio-medical waste in accordance with
these rules and any guidelines. All records shall be subject to inspection and

~ yerification by the prescribed authonty at any time.

15, (f is within the powers and functions of the U.P. pPollution Control Board t0 modify/
revoke the terms and conditions of the authorizatid'n'--i-ssued under the rules (2) of the
Rio-medical waste (Management & Handling) Rules 1998. _

"16. You will hand over yourt incinarable bio-medical waste to Common Bio-medical wastg ..
Treatment Facility (CBWTFE). ; Rk B '

17. The CBWTF shall install automatic recorders within two months and submit the report
to the Board. £ Cehslaten: £

(8. Y= shall submit the details of attached Pvt. & 'G'c_)ry!_t:',';Hospitalstursing homes/Clinic

~ etc. alongwith the No. of Beds within 15 days time after the receipt of this

authorization.
Yours faiathfully, |
< m : 5 g
(J. S. Yadav)
Member Secretary (1)
Copy Lo’

The Regional Officer, U.P. Bollution Control Board, Gorakhpur.

h“"-‘\-
Member Seeretary (/) .

N
N
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M/S Medical Pollution Control Commitiee
[D-33. UPSIDC industrial area
Distt- Sant Kabirnagar U.P.

Sub  Grant of Authorization under Bio-Medical Waste (Managements & Handling)
Rules, 1998

Dear Sir, |
Please refer to your application dated 15-5-13 in connection with the subject cited
above, Your application for grant of autharization has been serutinized and on the basis of the
documents/land transferred papers submitted as the State Pollution Control Board. it is hereby
sranted the authorization for a period of one year with the follow ing conditions :-
| The authorization shall comply with provision of the Environment {Protection) Act,
1986 and the rules made there under.

> The authorization or its renewal shall be produced for inspection at the request of an
officer authorized by the prescribed authority.

3. The person authorized shall not rent, land, sell. ransfer or otherwise transport the
biomedical waste without prior permission of the authority.

4. Any authorized change in personnel. equipment of working conditions as mentioned in
the application by the person authorized shall constitute a breach of this authorization.

3. It is the duty of the authorized person to take prior permission of the prescribed
authority to close down the tactlity.

6. You shall ensure that bio-medical waste generated in your hospital is handled without
any adverse effect to human health and the environment.

7. The Bio-medical waste shall be treated and disposed of in accordance with Schedule-]
and the compliance of the standards prescribed in Schedule-V of Bio-medical waste if it
is being treated independently.

& Bio-medical waste shall not be mixed with other waste.

9 Bio-medical waste shall be segregated into containers/ bags at the point of gencration in
secordance with Schedule-11 prior (o its storage. transportation, treatment and disposal.
I'he containers shall be labeled to Schedule-11l.

10. If a container is transported from the premises where bio-medical waste is generated (o
any waste treatment facility outside the premises. the container shall, apart from the
label prescribed in Schedule-111. also carry information prescribed in Schedule-1V.

11 You shall also ensure that untreated biomedical waste shall be transported only in such
Vehicle as may be authorized for the purpose by the competent authority as specilied
by the Government. You shall also submit the details of registered vehicles used for the
transport of Bio-medical waste.

17 No untreated bio-medical waste shall be kept/stored beyond a period of 48 hours, it it
becomes necessary 10 store beyond 48 hours, you must take permission of the
prescribed authority and to ensure that it does not adversely effect human health and the

Tl W, FEES - 226 010
: 2720831, 2720828, 2720691, 2720681
: 0522-2720764

/" Picup Bhawan, 3rd Floor, B-Block, Vibhuti Khand,
; /7 Gomti Nagar, Lucknow - 226 010
‘éo&ze 12720831, 2720828, 2720691, 2720681
Feng Fax : 05222720764
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You shall submit an annual report to be prescribed authority in form I by 31 January
every year, to include information about the categories and quantities of Bio-medical
waste handled during the preceding year.

You shall maintain records related to the generation, collection, reception, storage.
transportation, or any other form of handling of bio-medical waste in accordance with
these rules and any guidelines. All records shall be subject to inspection and
verification by the prescribed authority at any time.

If is within the powers and functions of the U.P. Pollution Control Board to modify/
revoke the terms and conditions of the authorization issued under the rule8 (2) of the
Bio-medical waste (Management & Handling) Rules 1998,

You will hand over your incinarable bio-medical waste to Common Bio-medical waste
Treatment Facility (CBWTF).

The CBWTF shall install automatic recorders within two months and submit the report
to the Board.

You shall submit the details of attached Pvt. & Govt. Hospitals/Nursing homes/Clinic
etc. alongwith the No. of Beds within 15 days time after the receipt of this
authorization.

Yours faiathfully,

ey 0

(J. S. Yadav)
Member Secretary (I/C)

Copy to:

The Regional Officer, U.P. Pollution Control Board, Gorakhpur.

h\
Member Secretary (I/C)

44
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ANNEXURE P/
UTTAR PRADESH POLLUTION CONTROL BOARD

Ref. No. F49688/C-6/B.M.W./48/9UP/14 Dated: 07.10.2019

To,

M/s Medical Pollution Control Committee
D-33, UPSIDC Industrial Area

Distt- Sant Kabir Nagar.

Sub: Grant of Authorization under (Bio Medical Waste Management
& Handling) Rules, 1998.

Dear Sir,

Please refer to your application dated 26.06.2014 in connection
with (Sic) cite above. Your application for grant of authorization has
been scrutinized and the officers the Board have inspected your
hospital. On the basis of inspection report the State Pollution Control
Board grant authorization for a period upto 31.12.2015 with the

following conditions:-

1. The Authorization shall comply with provisions of the
Environment (Protection) Act, 1986 and the rules made

thereunder.

2. The Authorization or its renewal shall be produced for
inspection at the request of an officer, Authorized by the

prescribed authority.

3. The Authorized person shall not rent, lend, transfer or otherwise
transport the Bio-Medical waste without obtaining prior

permission of the prescribed authority.

4, It is duty of the Authorized person to take prior permission of the

Board to close down the facility.
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Bio-Medical waste shall not be mixed other waste.

Bio-Medical waste shall be segregated into containers/bags at
the point of generation in accordance with schedule-Il. Prior to
its storage, transportation, treatment and disposal. The

Containers shall be labeled according to schedule-lil.

No untreated bio medical waste shall be kept stored beyond a

period of 48 hours.

You shall submit an annual report to the U.P. Pollution Control
Board in from H by 31t January ever year. And include
information about the categories and quantities of Bio Medical

waste during the preceding year.

You shall maintain record related to the generation, collection.
Reception storage, Transportation, treatment and disposal and /
or any form of handling of Bio-Medical waste in accordance with
rule and guidelines, all records shall be subject to inspection

and verification by the Board at any time.

It is within the power and functions of U.P. Pollution Control
Board to modify revoke the terms and conditions of
Authorization and issued under the Rule 7 (8) of the Bio-Medical

waste (Management & Handling) Rules 1998.

The incinerable Bio-Medical waste shall be safely sorted at an

iIsolated storage place and safely transported for incineration.

You are hereby directed to comply the stipulated above
mentioned conditions and submit the compliance report and

steps taken in this regard within a month so that capacity of the
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facility may be verified failing which the authorization may be

revoked and necessary legal proceeding shall be initiated.

You will install ETP to treat the leachate generated during

collecting/ storage of biomedical waste.

The Bio Medical waste shall not be disposal in open place in the

premises.

You will hand over your incinerable Bio Medical waste to
common bio medical waste treatment facility (CBWTF).

The CBWTF shall install shredder and autoclave within one

month and submit the report to the Board.

You shall submit the details of attached Pvt. & Govt. Hospital/
Nursing Homes/Clinic etc. alongwith the No. of Beds within 15

days time after the receipt of this authorization.

Conditional imposed vide this office letter No. F48716/C-
6/BMW-48/GKP/14 dated 10.09.2014 are sensitive in your case
.The Bank guarantee of Rs. One lac (N0.1892(LG000414)

dated 11.09.2014 may be forfeited in case of non-compliance:

Yours faithfully

Sd/-
(J.S. Yadav)
Member Secretary

Copy to:- Regional Officer, U.P. Pollution Control Board, Gorakhpur

for information and necessary action.
Member Secretary

IITRUE COPY//
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‘%?{%?7 (UTTAR PRADESH POLLUTION CONTROL BOARD) ,
- 2 i A s /;/ . "'—-/ i
Ref.'Nozf;:%?%i“'é/%m"’“*”“@/ﬁw“‘3 Dated /CH:C
FORM-1I

(See rule 10)
AUTHORISATION

( Authorisation for operating a facility for generation, collection, reception,
treatment, storage, transport and disposal of biomedical wastes)

¢
I.  File npumber of authorization and date of issuc/,%/(.-é./.ﬁ’? rfs-?':"/a/‘g “""h/ ot 30/
= 2. Dr. Vinay Kumar Varma, Secretary of M/s Medical Pollution Control
Committee, an occupier or operator of the facility located at D-33, UPSIDC
Industrial arca, Khalilabad, District Sant Kabimagar is hereby granted an
authorization for:

Activity

(1) Collection

(i1)Transportation

(iii)Treatment or processing or conversion

(iv)Disposal or destruction use offering for sale, transfer
any other form of handling

M/s Medical Pollution Control Committee is hereby authorized for handling
of biomedical waste as per the capacity given below.

(1) Number healthcare facilities covered by CBMWTF--450

(11) Installed treatment and disposal capacity—Capacity of Incinerator

e

100K g/hour
(1i)Quantity of Biomedical waste handled, treated or disposal
Type of Waste Category Quantity Permitted for Handling
Yellow 400K g/day
Red 75 Kg/day
White (Translucent) 10 Kg/day
Blue 330 Kg/day

47
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This authorization shall be in force for a period of one year from the date of
issue.
This authorization is subject to the conditions stated below and to such other
conditions as may be specified in the rules for the time being in force under
the Environment(Protection)Act, 1986
b
(S .C. Yadav)

Member Secretary
TERM AND CONDITIONS

. The Authorization shall comply with provisions of the Environment

(Protection) Act 1986 and the rules made there under.
The Authorization or its renewal shall be produced for inspection at the request
of an officer, Authorized by the prescribed authority.

- The Authorized person shall not rent, lend, transfer or otherwise transport the

bio-Medical waste without obtaining prior permission of the prescribed
authority.

- Itis duty of the Authorized person to take prior permission of the Board to close

down the facility and such other terms and conditions may be stipulated by the
prescribed authority.

- Any unauthorized change in personnel, equipment or working condition as

mentioned in the application by the person authorized shall constitute a breach
of his authorization.
Bio- Medical waste shall not be mixed with other waste.

Bio- Medical waste shall be segregated into containers/ bags at the point of
generation in accordance with schedule II. Prior to its storage, transportation.
treatment and disposal. The Containers shall be labeled according to schedule
iil.

No untreated bio medical waste shall be kept stored beyond a period of 48
hours.

You shall submit an annual report to the U.P. Pollution Control Board in from
IV by 31°" January every year. And include information about the categories
and quantities of Bio Medical waste during the preceding year.

10.You shall maintain record related to the generation, collection, reception

storage, Transportation, treatment and disposal and / or any form of handling of
Bio Medical Waste in accordance with rule and guidelines, all records shall be
subject to inspection and verification by the Board at any time.
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I1. It is within the power and functions of U.P. Pollution Control Board to
modify/ revoke the terms and conditions of Authorization and issued under
the Rule 7 (8) of the Bio-Medical waste Management Rules 2016.

12. You are herby directed to comply the stipulated above mentioned conditions
and submit the compliance report and steps taken in this regard within a
month so that capacity of the facility may be verified failing which the
authorization may be revoked and necessary legal proceeding shall be
initiated.

13.  You will install ETP to treat the leachate generated during collection/
storage of biomedical waste. '

14. The Bio medical waste shall not be disposed in open place in the premises.

I15.  The CBWTF shall install shredder and autoclave within one month and
submit the report to the Board.

16.  You shall submit the details of attached Pvt. & Govt. Hospital/ Nursing
homes /Clinic etc. alongwith the No. of Beds within 135 days time after the
receipt of this authorization.

17. Conditions imposed vide this office letter no. F48716/C-6/BMW-48/GKP/14
dated 10.9.2014 are sensitive in your case. The Bank guarantee of Rs. One
Lac (No. 18921 LG 000414) dated 11.9.2014 may be forfeited in case of
non-compliance.

Yours faithfully

{
(i Nday)

Member Secretary

Copy to: - Regional Officer, U.P. Pollution Control Board, Basti for
information and necessary action.

Member Secretary

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010
Phione: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764
Email: info@uppeb.com - Web Site: www.uppceb.com
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ANNEXURE P/
UTTAR PRADESH POLLUTION CONTROL BOARD

Ref. No. H36107/C-6/BMW/48/2019 Dated: 18.05.2019

FORM-III
(See rule 10)

AUTHORIZATION

(Authorization for operating a facility for collection, reception,

treatment, storage, transport and disposal of biomedical wastes)

1. File number of authorization and date of issue..............

2. Shri Vinay Kumar Verma of M/s Medical Pollution Control
Committee (MPCC D-33, UPSIDC, Industrial Area, Khalilabad,
Santkabir Nagar is hereby granted an authorization for;

Activity Please tick

Collection

Storage

Transportation

Treatment or processing or conversion
Recycling

Disposal or destruction use

offering for sale, transfer

Any other form of handling

3. M/s Medical Pollution Control Committee (MPCC) is hereby
authorized for handling of biomedical waste as per the capacity
given below.

0] Installed treatment and disposal capacity—(Capacity of
Incinerator-100 Kg/
hour, Capacity of
Autoclave -500 liter/
hour & Shredder-50
kg/hour

(i)  Number healthcare facilities covered by CBMWTF-888
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(i)  Area or distance covered by CBMWTF-150 Km.RADIUS
(iv)  Quality of Biomedical waste handled, treated or disposal.

Type of Waste Category Quantity Permitted for Handling

Yellow
Red

White (Treatment) 6500 kg/day
Blue

IITRUE COPY/I
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-2

M/s Medical Pollution Control Committee
{(MPCC), D-33, UPSIDC, Industrial Area,
Khalilabad, Santkabir Nagar

4. This authorization shall be in force for a period of five year from the date of
issue. ——

5 This .a}zthorizadon is subject to the conditidr?é_-;s_tat_ed below and to such other
conditions as may be specified in the rules for the time being in force under the
Environment(Protection)Act, 1986 |

Authorized by the competent authority to issue letter.

\}w/“.‘g

&

Chief Environment Officer
(CEO-6)

TERM AND CONDITIONS

1. The Authorization shall comply with provisions of the Environment (Protection)
Act 1986 and the rules made there under. '

. The Authorization or its renewal shall be produced for inspection at the request of
an officer, Authorized by the prescribed authority.

3. The Authorized person shall not rent, lend, sell transfer or otherwise transport the

bio-Medical waste without obtaining prior permission of the prescribed authority.

4. 1t is duty of the Authorized person 1o take prior permission of the Board to close

down the facility.

5. Bio- Medical waste shall not be mixed with other waste.

6. Bio- Medical waste shall be transported in containers/ bags at the point of
generation in accordance with schedule 1. Prior to its storage, transportation,
ireatment and disposal. The Containers shall be labeled according to schedule IV.

. No untreated bio medical waste shall be kept stored beyond a period of 48 hourt.

"ou shall submit an annual report to the U.P. Pollution Control Board in IV from
by 30" June every year. And include information about the categories and
quantities of Bio Medical waste during the preceding year. o :
§. Number of beds allowed to covered 10,000 (Ten thousand) is your maximum lmit.
17.¥ou shall maintain record related to the generation, collection, reccptif:}n- storage,
Transportation, treatment and disposal and / or any form of handling of ?310_
Medical Waste in accordance with rule and guidelines, all records shall be subject
to inspection and verification by the Board at any time. Ly

18.Any unauthorized change in personnel equipment or wmk‘tqg condition as
mentioned in the application by the person authorized shall constitute a breach of
this authorization. _ _

19.The incinerable Bio-Medical waste shall be safely sorted at an isolated storage

place and safely transported for incineration.

0 ]

o

©
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e
_M/s Medical Pollution Control Committee
~ {MPCC), D-33, UPSIDC, Industrial Area,
Khalilabad, Santkabir Nagar

20.You are herby directed to comply the stipulated above mentioned conditions and
submit the compliance report and steps taken in this regard within a month so wiat
capacity of the facility may be verified failing which the authorization may be
revoked and necessary legal proceeding shall be initiated.
21.The Bio medical waste shall not be disposed in open place in the premises,
22.You shall submit the details of attached Pvt. & Govt. Hospital/ Nursing homes
/Clinic ete. along with the No. of Beds within 15 days time after the receipt of this
authorization.
23.You are directed to install on line continuous emission monitoring system which is
-aftached with incinerator.
24 You are directed to submit Bank CGiuarantee of Rs. 200000/~ (Rs. Two Lac oniyj
within 15 days,
Authorized by the competent authority to issue letter.

Yours faithfully

Chief Environment Officer
(CEO-06)

Copy to :-
Regional Officer, U.P. Pollution Control Board, Basti for information and

necessary action.

Chief Environment Officer

(CEO-6)

s sy

 T.C/12V, Vibbuti Khand Gomti Nagar, Lucknow — 226010
Phoune: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 ~ 2720764
Email: info@uppcicom - Web Site: www.uppeb.com
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UTTAR PRADESH POLLUTION CONTROL BOARD
TC-12V, Vibhuti Khand,Gomti Nagar, Lucknow-226010
Phone:0522-2720828, 2720831 Fax:0522-2720764
Email: info@uppcb.com Website: www.uppcb.com

FORM I11
(See Rule 10)
AUTHORISATION

(AUTHORISATION FOR OPERATING A FACILITY FOR COLLECTION, RECEPTION,
TREATMENT, STORAGE, TRANSPORT AND DISPOSAL OF BIOMEDICAL WASTES)

Category : RED Application Id : 26563354

1.

2

4.
4.1

File no. of authorisation and date of issue: No:- 26563354 and Date:-18/09/2024

M/s MEDICAL POLLUTION CONTROL COMMITTEE, VINAY KUMAR VERMA an occupier or
operator of the facility located at D-33, UPSIDC, Industrial Area, Khalilabad, Sant Kabir Nagar SANT
KABIR NAGAR.272175 is hereby granted an authorisation for:

Generation, segregation Collection

Storage Transportation

Reception Use

Recycling Offering for sale
Packaging Transfer

Treatment or Processing or Disposal or destruction

Conversion / /

Any other form of handling

M/s MEDICAL POLLUTION CONTROL COMMITTEE is hereby authorized for handling of biomedical
waste as per the capacity given below:

(1) Number of beds of HCF:
(ii) Number of health care facilities covered by CBMWTF:

(iii) Installed treatment and disposal capacity: Incinerator (100 Kg/hr), Autoclave (500 Liter/hr) and
Shredder-(SO_ Kgfhr} e : .

(iv) Area or distance covered by CBMWTE: As per directions/guidelines of CPCB
(v) Quantity of Biomedical waste handled, weated or disposed:
This authorisation shall be in force for a period of Five Years from the date of issue.

The authorization shall be valid for till 31/12/2028

53
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This authorisation is subject to the conditions stated below and to such other conditions as may be specified
in the rules for the time being in force under the Environment (Protection) Act, 1986

- Digifally signed by
RaJend ra Rajendra Singh

Date: 2024.09.18

NGNSl

Terms and Conditions of Authorisation

1. The authorisation shall comply with the provisions of the Environment (Protection) Act, 1986 and the
rules made there under.

2. The authorisation or its renewal shall be produced for inspection at the request of an officer authorised by
the prescribed authority.

3. The person authorized shall not rent, lend, sell, transfer or otherwise transport the biomedical wastes
without obtaining prior permission of the prescribed authority.

4. Any unauthorised change in personnel, equipment or working conditions as mentioned in the application
by the person authorised shall constitute a breach of his authorisation.

5. It is the duty of the authorised person to take prior permission of the prescribed authority to close down the
facility and such other terms and conditions may be stipulated by the prescribed authority.

6. The Unit will file the renewal application at least 2 months prior to the expiry of this Order

94
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Specific Conditions:

1. This authorization is valid for CBWTF at D-33, UPSIDC Industrial Area, Khalilabad, Santkabir Nagar by
M/s MEDICAL POLLUTION CONTROL COMMITTEE having plant capacity- Incinerator (100 Kg/hr),
Autoclave (500 Liter/hr) and Shredder-(50 Kg/hr). In case of any change, No Objection Certificate shall be
obtained from the Board. '

2. The Authorization shall comply with provisions of the Environment (Protection) Act 1986 and the rules
made there under.

3. The Authorization or its renewal shall be produced for inspection at the request of an officer, Authorized by
the prescribed authority.

4. CBWTF will strictly comply with the provisions of Guidelines for Monitoring compliance of CBWTF
prepared by CPCB.

5. The Authorized person shall not rent, lend, transfer or otherwise transport the bio-Medical waste without
obtaining prior permission of the prescribed authority. /

6. It is duty of the Authorized person to take prior permission of the Board to close down the facility and such
other terms and conditions may be stipulated by the prescribed authority.

7. Any unauthorized change in personnel, equipment or working condition as mentioned in the application by
the person authorized shall constitute a breach of his authorization.

8. Bio- Medical waste shall not be mixed with other waste,

9. Bio- Medical waste shall be segregated into containers/ bags at the point of generation in accordance with
schedule II. Prior to its storage, transportation, treatment and disposal. The Containers shall be labeled
according to schedule ITI.

10. No untreated bio medical waste shall be kept stored beyond a period of 48 hours.

11. You shall submit an annual report to the U.P. Pollution Control Board in form IV by 30th June every year.
And include information about the categories and quantities of Bio Medical waste during the preceding year.

12. You shall maintain record related to the generation, collection, reception storage, Transportation, treatment
and disposal and/or any form of handling of Bio Medical Waste in accordance with rule and guidelines, all
records shall be subject to inspection and verification by the Board at any time.

13. It is within the power and functions of U.P. Pollution Control Board to modify/ revoke the terms and
conditions of Authorization and issued under the Rule 7 (8) of the Bio-Medical waste Management Rules,
2016.

14. You are herby directed to comply the stipulated above mentioned conditions and submit the compliance

report and steps taken in this regard within a month so that capacity of the facility may be verified failing
which the authorization may be revoked and necessary legal proceeding shall be initiated.
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15. The Bio medical waste shall not be disposed in open place in the premises.

16. The CBWTF shall maintain logbook for the disposal of bio medical waste.

17. Discarded medicine shall be disposed in incinerator as per BMW Rule, 2016 and sharp pit shall be
provided for disposal of waste sharp as per CPCB Guidelines.

18. The CBWTF shall comply with the Bio Medical Waste Management Rules 2016 and annual report shall be
submitted.

19. The CBWTF shall comply with the provisions of Hazardous and Other waste (Management and Trans
boundary Movement) Rules, 2016.

20. The facility shall ensure bar coding system to be adopted by member of healthcare facility in accordance
with Bio Medical Waste Management Rules 2016,

21. The CBWTEF shall obtain the State Ground Water Department permission for withdrawal of ground water
and also comply with the CGWA guidelines for recharging of ground water,

22. Separate space for untreated Bio Medical Waste shall be maintained by facility as per CPCB
guidelines/Bio Medical Waste Management Rules 2016.

23. Comprehensive safety measures must be followed in handling of wastes and the staff must be properly

trained.
24. The CBWTEF shall connect OCEMS to CPCB server before commissioning of the plant.
25. Onsite emergency plan approved by the competent authority shall be submitted to board.

26. The coverage arca of the CBWTF will be as per the directions/guidelines of the CPCB/UPPCB.

27. The CBWTF shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble High Court,
Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control Board for
protection and safe guard of environment from time to time.

28. The CBWTF shall produce a MoU with the nearest CBWTF as an alternate arrangement in case of

closure/any emergency within one month.

29. Concealing factual data or submission of false/fabricated data and failure to comply with any of the
conditions mentioned above may result in withdrawal of this authorization and attract action under the
provisions of Environment (Protection) Act, 1986. Sisiiisined s

: igitally signed by
Ra.l en d ra Rajendra Singh

: Date: 2024.09.18
Si ng h 16:05:35 +05'30"

Memo No.: 26563354 Dated: 18/09/2024

Copy To:
Regional Officer, U.P. Pollution Control Board, Basti for information and necessary action.
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Criu i U.P. Pollution Control Board

ﬁ CONSENT ORDER
Ref No. - Dated : 05/06/2019
48945/UPPCB/Basti(UPPCBRO)/CTO/water/SA -
NT KABIR NAGAR/2019
To,

Shri VINAY KUMAR VERMA
M/s MEDICAL POLLUTION CONTROL COMMITTEE

D-33,UPSIDC INDUSTRIAL AREA, KHALILABAD, SANT KABIR NAGAR ,SANT KABIR
NAGAR,272175

SANT KABIR NAGAR

Sub: Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. MEDICAL POLLUTION CONTROL

COMMITTEE
Reference Application No :4360067 Dated :05/06/2019
1 For disposal of effluent into water body or drain or land under The Water (Prevention and control of

Pollution) Act,1974 as amended (here in after referred as the act ) M/s. MEDICAL POLLUTION
CONTROL COMMITTEE is hereby authorized by the board for discharge of their industrial
effluent generated through ETP for irrigation/river through drain and disposal of domestic effluent

through septic tant/soak pit subject to general and special conditions mentioned in the annexure ,in- .
refrence to their foresaid application .

Z This consent is valid for the period from 28/01/2019 to 31/12/2019 .

3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board

KULDEEP MISHRA E====ssrn
CEO-6

Enclosed : As above
(condition of consent):

Copy to:  Regional Officer, UPPCB, Basti.
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U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s. MEDICAL POLLUTION CONTROL COMMITTEE vide

Consent Order No. 4360067/ Water Dated : 05/06/2019

CONDITIONS OF CONSENT

L. This consent is valid only for the approved production capacity of CBWTF (Incinerator -100 kg/hr,
Autoclave- 500 Itr/hr and Shredder-50 kg/hr). '

2. The quantity of maximum daily effluent discharge should not be more than the following :
Effluent Discharge Details
S.No Kind of Effulant Maximum daily Treatment facility and
discharge, KL/day discharge point
1 Domestic 02 KLD Septic Tank
2 Industrial 03 KLD ETP
3. Arrangement should be made for collection of water used in process and domestic effluent

separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

4(a) The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent . '

Domestic Effulant
Parameter l

S.No | Standard

4(b). The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

Industrial Effulant
S.No Parameter Standard
1 Total Suspended Solids 100 mg/ltr
2 BOD 30mal/ltr
3 COD 250 mg/ltr
4 Oil & Grease 10 mg/ltr
3 Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from

washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act, 1986 or otherwise mandatory .

6. The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .
7. The method for collecting industrial and domestic effluent and its analysis should be as per legal

Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

8. The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be maintained ,

Specific Conditions:
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This Consent is being granted to the CBWTF for the treatment and Disposal of Bio-Medical Waste
through Incinerator (100 kg/hr), Autoclave (500 Itr/hr) and Shredder-(50 kg/hr) and valid for the
same with the following conditions:

1. The Closure directions under section-33A of water Act, 1974 issued by Board to the CBWTF on
videﬁcgcr 227/CEO Camp/C-6/water consent/137/Bandi/Basti/18 dated 25.06.2018 is hereby
revoked.

2. Install water meters at all sources of water supply in the premises/industry and timely send water
meter reading on monthly basis.

3. Install V-Notch or any other equipment at the final outlet of the plant for measuring the discharge
of waste/effluents generated from premises/industry and timely send detailed report of V-Notch or
other installed equipment along with calibration chart.

4. Treated effluent shall be reused/recycled to the maximum possible and rest shall be used for
irrigation.

5. Electromagnetic flow meter shall be installed at the Outlet of the ETP and log book be maintained.
6. A rotational Web cam shall be installed at the ETP and its Outlet.

7. Separate Energy meter shall be installed for recording the electricity consumption in the operation
of the ETP and a log book be maintained.

8. Bar Coding system shall be adopted as prescribed in the Bio-Medical Waste Management Rules,
2016.

9. Discarded medicines shall be disposed of as per the provisions of Bio-Medical Waste Management
Rules, 2016.

10. ETrlzighall be operated and maintained to ensure that the treated effluent shall meet the prescribed
standards.

11. Proper temperature shall be maintained in all the chambers of the Incinerator while disposing the
Bio-Medical Waste.

12. Incineration Ash shall be stored and disposed as per the provisions mentioned in Hazardous and
Other Waste (Management and Transboundary) Rules, 2016 and other guidelines laid down by
CPCB.

13. Proper and regular operation of GPS equipments, installed in all the vehicles plying to collect and
transport Bio Medical Waste, shall be ensured.. :
14. Latest attested copy of Balance sheet/Audited C.A. Certificate indicating (Fixed Assets + Current
Assets- Current Liabilities) for the financial year 2017-2018 should be submitted to verify the
consent fee payable by the industry.

15. Proper disposal of Solid Waste should be ensured such that it does not pollute the underground
water.

16. All Non-Chlorinated plastic Bags shall be used as per BIS standards and prevailing Plastic Waste
Management Rules, 2016.

17. Ensure the collection of the Segregated Bio-Medical Waste as per the Bio-Medical Waste
Management Rules, 2016.

18. The unit shall comply with the provisions of notification no. SO. 3187(E) dated 07-10-2016 by
Ministry of Water Resources, River Development and Ganga Rejuvenation, Govt. of India.

19. Ensure the time bound compliance of the provisions of Bio-Medical Waste Rules, 2016.

20. Ensure strict compliance of the provisions of Water (Prevention and Control of Pollution) Act,
1974 as amended.

21. The unit shall obtain NOC from CGWA before abstracting underground water and submit its
copy to this office as well.

22. The Facility shall be operated in such a way so that it does not affect the surrounding population
and environment.

23. The CBWTF shall upgrade existing incinerators to achieve the standards for treatment and
disposal of bio-medical waste as specified in Schedule II for retention time in secondary chamber
and Dioxin and Furans within two years from the date of this notification.

24. The unit shall submit the emission test report including the parameters for Dioxin and Furons
within a month from NABL accredited laboratory.

25. The CBWTF shall mandatorally submit its Annual Status Report to CPCB as well as UPPCB
within the stipulated time.

26. Closure order is issued by CPCB or UPPCB against any defaulting unit, then CTO issued earlicr
will remain suspended during the closure period and after ensuring the compliance and after
revocation of closure order, the CTO will automatically be from the date of issuance of closure order
revocation, with additional conditions mentioned in the closure revocation order.

Issued with the permission of competent authority .
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For and on behalf of U.P. Pollution Control Board-.
KULDEEP MISHRA
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U.P. Pollution Control Board

il

i

Dy
b 4 CONSENT ORDER
Ref No. - 48940/UPPCB/Basti(UPPCBRO)/CTO/air/SANT KABIR Dated : 05/06/2019
NAGAR/2019
To,

Shri VINAY KUMAR VERMA

M/s MEDICAL POLLUTION CONTROL COMMITTEE

D-33,UPSIDC INDUSTRIAL AREA, KHALILABAD, SANT KABIR NAGAR ,SANT KABIR
NAGAR,272175

SANT KABIR NAGAR

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)'
to M/s. MEDICAL POLLUTION CONTROL COMMITTEE

Reference Application No. 4358819 Dated : 05/06/2019

(i With reference to the application for consent for emission of air pollutants from the plant of M/s
MEDICAL POLLUTION CONTROL COMMITTEE. under Air Act 1981. It is being authorised for
said emissions, as per the standards, in environment, by the Board as per enclosed conditions .

2. This consent is valid for the period from 28/01/2019 to 31/12/2019 .

3, Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board

KULDEEP MISHRA S5sseses o
CEO-6
Enclosed : As above
(condition of consent):
Copy to:  Regional Officer, UPPCB, Basti. KULDEEP
MISHRA
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U.P. Pollution Control Board

Dated : 05/06/2019
CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of CBWTF (Incinerator -100 kg/hr,
Autoclave- 500 Itr/hr and Shredder-50 kg/hr). '

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks. .

Air Pollution Source Details.

Air Pollution Source Details

S.No Air Polution | Type of Fuel Stack No. Parameters Height
Source
1 Incinerator HSD 1 Particulate |30 meter from
100 kg/hr Matter GL

The emissions by various stacks into the environment should be as per the norms of the Board .

Emission Quality Details Detail
S.No Stack No Parameter Standard

1 1 Particulate Matter 50 mg/Nm3

Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CC/or
otherwise mandatory .

The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CClor otherwise mandatory .

Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF
& CC/or otherwise mandatory .

The unit should submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted . '

Specific Conditions:
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This Consent is being granted to the CBWTF for the treatment and Disposal of Bio-Medical Waste
through Incinerator (100 kg/hr), Autoclave (500 Itr/hr) and Shredder-(50 kg/hr) and valid for the
same with the following conditions:

1. This consent is valid for presently permitted processing capacity of Bio Medical Waste. The
CBWTF shall obtain EC/NOC from the concerned authorities before enhancing treatment
capacity/before installation of treatment equipment/apparatus.

2. All the vehicles plying to collect and transport Bio Medical Waste shall be equipped with GPS
withig a month from issuance of this certificate. The unit will submit the compliance status in this
regard.

3. Bar Coding system shall be adopted by the CBWTF as prescribed in the Bio-Medical Waste
Management Rules, 2016.

4. Discarded medicines shall be disposed of as per the provisions of Bio-Medical Waste Management
Rules, 2016.

5. APCS shall be operated regularly and properly and analysis report of the emissions from the
NABL accredited laboratory shall be submitted within a month and on quarterly basis. Stack shall be
attached with the necessary monitoring facilities as per requirement of monitoring of ‘general
parameters’ as notified under the Environment (Protection) Act, 1986 and in accordance with the
Central Pollution Control Board Guidelines of Emission Regulation Part-III.

6. Incineration Ash shall be stored and disposed as per the provisions mentioned in Hazardous and
Other Wagte (Management and Transboundary) Rules, 2016 and other guidelines issued by CPCB in
this regard.

7. Latest attested copy f Balance sheet/Audited C.A. Certificate indicating (Fixed Assets + Current
Assets- Current Liabilities) for the financial year 2017-2018 should be submitted to verify the
consent fee payable by the industry.

8. Proper disposal of Solid Waste should be ensured such that it does not pollute the underground
water.

9. All Non-Chlorinated plastic Bags shall be used as per BIS standards and prevailing Plastic Waste
Management Rules, 2016.

10. Ensure the collection of the Segregated Bio-Medical Waste as per the Bio-Medical Waste
Management Rules, 2016.

11. The unit shall comply with the provisions of notification no. SO. 3187(E) dated 07-10-2016 by
Ministry of Water Resources, River Development and Ganga Rejuvenation, Govt. of India.

12. Ensure the time bound compliance of the provisions of Bio-Medical Waste Rules, 2016.

13. Ensure strict compliance of the provisions of Air (Prevention and Control of Pollution) Act, 1981
as amended.

14. Proper temperature shall be maintained in all the chambers of the Incinerator while disposing the
Bio-Medical Waste.

15. The CBWTF shall upgrade existing incinerators to achieve the standards for treatment and
disposal of bio-medical waste as specified in Schedule II for retention time in secondary chamber
and Dioxin and Furans within two years from the date of the notification.

16. The Facility shall be operated in such a way so that it does not affect the surrounding population
and environment.

17. The CBWTF shall mandatorally submit its Annual Status Report to CPCB as well as UPPCB
within the stipulated time.

18. The unit shall submit the emission test report including the parameters for Dioxin and Furons
within a month from NABL accredited laboratory.

19. Closure order is issued by CPCB or UPPCB against any defaulting unit, then CTO issued earller
will remain suspended during the closure period and after ensuring the compllance and after
revocation of closure order, the CTO will automatically be from the date of issuance of closure order
revocation, with additional conditions mentioned in the closure revocation order.

Issued with the permission of competent authority .

For and on behalf of U,P. Pollution Control Boartl

AT A e e v

KULDEEP MISHRA &z
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- & .
P U.P. Pollution Control Board

& CONSENT ORDER

Rer No. -4
S eNOL - g8 1 N/ i
-\.-\r;,\kf:mg é’ VUPPCB/Basti( PPCBROYCTOMir/SANT KABIR Dated : 05/06/2019

To .
Shr VINAY KUMAR \-'ER:;HA
Ms MEDICAL POLLUTION CONTROL COMMITTEE
D-33UPSIDC INDUSTRIAL AREA, KHALILABAD, SANT KABIR NAGAR .SANT KABIR

NAGAR.272175
SANT KABIR NAGAR

Sub Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to MA. MEDICAL POLLUTION CONTROL COMMITTEE

Reference Application No. 4358819 CDated @ 0570672019

: “'t‘!h reference to the application for conscat for emission of air pollutants I“l.'lll.l the pl.ml_vl' i\!r.u
MEDICAL POLLUTION CONTROL COMMITTEE. under Air Act 1981, It is being authorised for

Said emussions, as per the standards, in environment, by the Board us per enclosed conditions .

Tlus consent s valid for the period from 28/01/2019 1o 31/12/2019 .

Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves iis night and powers to reconsider/amend any or all conditions under scetion 21 (6) of the

Aur iPrevintion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority .

far By

For and on behalf of U.P, Pollution Control Board

KULDEEP MISHRA o -~
' CEO-6
Enclosed @ As above
fcondition of consent):
Copy ta: Regional Officer, UPPCB, Basti. ; KULDEEP
G MISHRA
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3(a)

3(b)

3(c) 3

U.P. Pollution Control Board

‘ . Dated : Uﬁ/f}(g:"?{'jj}
CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of CBWTF (Incinerator -100 Kg/he
Autoclave- 500 Itr/hr and Shredder-50 kg/hr).

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fucl/ plant machinery failing whicl,
consent would be deemed void.

The maximum ratc of emission of flue gas should not be more than the emission norms for the
stacks.

Air Pollution Source Details.

Air Pollution Source Details

S.No Air Polution | Type of Fuel ‘ Stack No. Parameters [ Height
Source .
1 Incinerator HSD 1 Particulate |30 meter from
100 kg/hr Matter GL

The emissions by various stacks into the environment should be as per the norms of the Board .

Emission Quality Details Detail |
S.No Stack No Parameter f Standard i
1 1 Particulate Matter | 50 ma/Nm3 L]

Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & C(or-
otherwise mandatory . :

The cquipment for air pollution control system and monitoring ,as proposed by the industry 1nd
approved by the Board should be installed in their premiscs itself .

The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board . . _

The opcration of air pollution <ontrol system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CCl/or otherwise mandatory .

Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF
& CClor otherwise mandatory . .

. The unit should submit the stack emissions monitoring report within one month from issuance of -

consent order along with the point wise compliance report of the consent order . Further quarterly
monttering report should be submitted . '

“Specific Conditions:
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i 'TF for the treatme d Disposal of Bio-Medical Wa
Crator (100 ]-:g_.’hr), Autoclay ot neat and Disposa of l(""l. edrcal Waste
e fOlIowi_ng conditions: oclave (500 itr/br) and Shredder-(50 kg'hr) and valid for the

: P cntly permitted processing capacity of Bio M dical Waste. The
CBWTF el OI-);am EQ.NOC from the conccrr?ed autho%izi:g b?;:)rgfegh‘;ncii;é treatment
<. All the vehicleg piv; of treatment €quipment/apparatus. _ b
within a month f?s ping to collect_and ransport Bio Medical Waste shall be equipped with GPS
regard month from issuance of this cerunicate. The unit will submit the comphiance status in this

3. Bar Coding System shall be adopted by the CBWTF as prescribed in the Bio-Medical Waste
Man'agemem Rules, 2016,

;- u?lscggi}%d medicines shall be disposed of as per the provisions of Bio-Medical Waste Management
es! .

5. APCS shall be operated regularly and properly and analysis report of the emissions from the
NABL accredited lzboratory shall be submitted within 2 month and on quarterly basis. Stack shall be
attached with the necessary monitoring facilities as per requirement of monitoring of “general
parameters’ as notified under the Environment (Protection) Act, 1986 and in accordance with the
Central Pollution Control Board Guidelines of Emission Regulation Par-1II.

- 6. Incineration Ash shal] be stored and disposad as per the provisions mentioned in Hazardous and A
?her Waste (Management and Transboundary) Rules, 2016 and other guidelines issued by CPCB ia
this regard. : .

7. Latest attested copy f Balance sheet/Audited C.A. Certificate indicating (Fixed Assets + Current

- Assets- Current Liabilities) for the financial year 2017-2018 should bz submitted to verify the
consent fee payable by the industry. ]

8. Proper disposal of Solid Waste should be ensured such that it does not pollute the underground
water,

9. All Non-Chlorinated plastic Bags shall be used as per BIS standards and prevailing Plastic Wasts
Management Rules, 2016, '

10. Ensure the collection of the Segregated Bio-Medical Waste as per the Bio-Medical Wasie
Management Rules, 2016,

11. The upit shall comply with the provisions of notification no. SO. 3187(E) dated 07-10-2016 by
Ministry of Water Resources, River Development and Ganga Rejuvenation, Govt. of India.

12. Ensure the time bound compliance of the provisions of Bio-Medical Waste Rules, 2016.

13. Ensure strict compliance of the provisions of Air (Prevention and Coatrol of Pollution) Act, 198]
as amended.

14. Proper temperature shall be maintained in all the chambers of the Incinerator while disposing the

Bio-Medical Waste.

15. The CBWTF shall upgrade existing incinerators to achieve the standards for treatment and
- disposal of bio-medical waste as specitied in Schedule IT for retention time in secondany chamber

and Dioxin and Furans within two years from the date of the notification. .

16. The Facility shall be operated in such a way so that it does not affect the surmounding population

and environment.

" 17. The CBWTF shall mandatorally submit its Annual Status Report to CPCB as well as UPPCR

within the stipulated time. .

18. The unit shall submit the emission test report including the parameters for Dioxin and Furons

within 2 month from NABL accredited laboratory. :

19. Closure order is issued by CPCB or UPPCB against any defaulting unit, then CTO tssued earlisr
will remain suspended during the closure period and afier ensunng the compliance and after
revocation of closure order, the CTO will automatically be from the date of issuance of closure order
revocation, with additional conditions mentioned in the closure revocation order.

Issued with the permission of competent authority ,

For and on behalf of U_P. Pollution Control Board .

KULDZEP MISHRA E=—— oo
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= U.P. Pollution Control Board

CONSENT ORDER
Ref No. - Dated : 20/02/2020
69855/UPPCB/Basti(UPPCBRO)/CTO/water/SA
NT KABIR NAGAR/2019
To,

Shri VINAY KUMAR VERMA

M/s MEDICAL POLLUTION CONTROL COMMITTEE

D-33,UPSIDC Industrial Area, Khalilabad (Santkabirnagar),SANT KABIR NAGAR,272175
SANT KABIR NAGAR

Sub: Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. MEDICAL POLLUTION CONTROL

COMMITTEE
Reference Application No :6253822 Dated :20/02/2020
E For disposal of effluent into water body or drain or land under The Water (Prevention and control of

Pollution) Act,1974 as amended (here in after referred as the act ) M/s. MEDICAL POLLUTION
CONTROL COMMITTEE is hereby authorized by the board for discharge of their industrial
effluent generated through ETP for irrigation/river through drain and disposal of domestic effluent
through septic tant/soak pit subject to general and special conditions mentioned in the annexure .in
refrence to their foresaid application .

2. This consent is valid for the period from 01/01/2020 to 31/12/2021 .

3 In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board
Brij Bihari T e
Awasthi SR
Chief Environment Officer, Circle-6

Enclosed : As above
(condition of consent):

Copyto:  Regional Officer, U.P. Pollution Control Board, Basti for information and neccg,s:g / hact‘ionJ
rij Binart £

Chief Environmentwﬁggg, Circle=6
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U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s. MEDICAL POLLUTION CONTROL COMMITTEE vide

Consent Order No. 6253822/ Water , Dated : 20/02/2020

4a)

4(b).

CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Bio-Medical Waste through .
Incinerator (100 kg/hr), Autoclave (500 liter/hr) and Shredder-(50 kg/hr). o

The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Discharge Details
S.No Kind of Effulant Maximum daily Treatment facility and
discharge,KL/day discharge point
1 Domestic 0.8 KLD Septic Tank
e 2 Industrial 2.4 KLD ETP

The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent '

Domestic Effulant ﬂ

S.No ] Parameter ! Standard
The industrial effluent should be treated in treatment plant so that the treated effluent should be in

conformity with the following norms. .

Industrial Effulant )

S.No Parameter Standard

e Total Suspended Solids 100 mg/itr

2 BOD 30 mg/itr

3 COoD 250 mg/ltr

4 Oil & Grease 10 mq/itr

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act, 1986 or otherwise mandatory .

The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

Specific Conditions:
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1. This Consent is being granted to the CBWTF for the treatment and Disposal of Bio-Medical Waste '
through Incinerator (100 kg/hr), Autoclave (500 liter/hr) and Shredder-(50 kg/hr).

2. CBWTF shall upgrade the vehicle washing areas.

3. CBWTEF shall ensure proper disposal of ETP sludge as per SWM Rules, 2016.

4, CBWTF shall submit analysis report of effluent from NABL accredited lab within 03 months.
5. Treated effluent shall be reused/recycled.

6. Separate Energy meter shall be installed for recording the electricity consumption in the operation -
of the ETP and a log book be maintained.

7. Bar Coding system shall be adopted as prescribed in the Bio-Medical Waste Management Rules,
2016.

8. Discarded medicines shall be disposed of as per the provisions of Bio-Medical Waste Management |
Rules, 2016.

9. ETP shall be operated and maintained to ensure that the treated effluent shall meet the prescribed
standards.

10. Proper temperature shall be maintained in all the chambers of the Incinerator while disposing the
Bio-Medical Waste.

11. Incineration Ash shall be stored and disposed as per the provisions mentioned in Hazardous and
Other Waste (Management and Transboundary) Rules, 2016 and other guidelines laid down by
CPCB.

12. Proper and regular operation of GPS equipments, installed in all the vehicles plying to collect and
transport Bio Medical Waste, shall be ensured.

13. Latest attested copy of Balance sheet/Audited C.A. Certificate indicating (Fixed Assets + Current
Assets- Current Liabilities) for the financial year 2018-2019 should be submitted to verify the
consent fee payable by the industry.

14. Proper disposal of Solid Waste should be ensured such that it does not pollute the underground
water.

15. All Non-Chlorinated plastic Bags shall be used as per BIS standards and prevailing Plastic Waste
Management Rules, 2016.

16. Ensure the collection of the Segregated Bio-Medical Waste as per the Bio-Medical Waste
Management Rules, 2016.

17. The unit shall comply with the provisions of notification no. SO. 3187(E) dated 07-10-2016 by
Ministry of Water Resources, River Development and Ganga Rejuvenation, Govt. of India.

18. Ensure the time bound compliance of the provisions of Bio-Medical Waste Ruies, 2016.

19. Ensure strict compliance of the provisions of Water (Prevention and Control of Pollution) Act,
1974 as amended.

20. The unit shall obtain NOC from CGWA before abstracting underground water and submit its
copy to this office as well.

21. The Facility shall be operated in such a way so that it does not affect the surrounding population
and environment.

22. The CBWTF shall mandatorily submit its Annual Status Report to CPCB as well as UPPCB
within the stipulated time.
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23. If closure order is issued by CPCB or IQB against any defaulting unit, then CTO is‘suedd

earlier will remain suspended during the closure period and after ensuring the compliance and after
revocation of closure order, the CTO will automatically be from the date of issuance of closure order
revocation, with additional conditions mentioned in the closure revocation order.

Issued with the permission of competent authority ,

For and on behalf of U.P. Pollutiqp Control

‘ontrol Board.,
Brij Bihari = —————
Chief Environm/YY Qﬁﬁﬂez; ircle-b -
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U.P. Pollution Control Board

4

CONSENT ORDER
Ref No. - 609829/UPPCB/Basti(UPPCBRO)/CTO/air/SANT KABIR Dated : 20/02/2020
NAGAR/2019
10,

Shri VINAY KUMAR VERMA

M/s MEDICAL POLLUTION CONTROL COMMITTEE

D-33,UPSIDC Industrial Area, Khalilabad (Santkabirnagar),SANT KABIR NAGAR,272175
SANT KABIR NAGAR

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. MEDICAL POLLUTION CONTROL COMMITTEE

Reference Application No. 6251462 Dated : 20/02/2020

1 With reference to the application for consent for emission of air pollutants from the plant of M/s
MEDICAL POLLUTION CONTROL COMMITTEE. under Air Act 1981. It is being authorised for
said emissions, as per the standards, in environment, by the Board as per enclosed conditions .

2, This consent is valid for the period from 01/01/2020 to 31/12/2021 .

3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Contrgol Boar

Brij Bihari z====i-

Rl . o

Chief Environm%m? g?flicef;* Circte-6

Enclosed : As above
(condition of consent):

Copy to:  Regional Officer, U.P. Pollution Control Board, Basti for information and “eCCSﬁary i
Brij Bihari  Ss=smemsee

e e e e
[~

r . Awasthi EZss——
Chief Environment Officer, Circle-6
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U.P. Pollution Control Board N

Dated : 20/02/2020
CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Incinerator (100 kg/hr), Autoclave.
(500 liter/hr) and Shredder-(50 kg/hr).

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

Air Pollution Source Details.

Air Pollution Source Details
S.No Air Polution | Type of Fuel Stack No. Parameters Height
Source
1 Double HSD 1 Particulate 30 Meter
Chamber Matter
Incinerator

The emissions by various stacks into the environment should be as per the norms of the Board .

Emission Quality Details Detail
S.No Stack No Parameter Standard
1 1 Particulate Matter 50 mg/Nm3

Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CC/or
otherwise mandatory .

The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CClor otherwise mandatory .

Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF
& CClor otherwise mandatory .

The unit should submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

Specific Conditions:
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1. This Consent is being granted to the CBWTF for the treatment and Disposal of Bio-Medical Waste
through Incinerator (100 kg/hr), Autoclave (500 liter/hr) and Shredder-(50 kg/hr).

2. This consent is valid for presently permitted processing capacity of Bio Medical Waste. The
CBWTF shall obtain EC/NOC from the concerned authorities before enhancing treatment
capacity/before installation of treatment equipment/apparatus.

3. CBWTF should submit flue gas stack monitoring report from NABL Accredited lab within 03
months.

4. CBWTF should ensure connectivity of on line emission monitoring system with CPCB/SPCB
server within 01 month.

5. CBWTF should ensure the achievement of standards as stipulated by CPCB in the revised
guideline of CBWTF.

6. CBWTF should ensure the compliance of revised CPCB guideline for CBWTF issued by CPCB.
7. CBWTF should installed monitoring system for dioxin and furan in flue gases.

8. Discarded medicines shall be disposed of as per the provisions of Bio-Medical Waste Management
Rules, 2016. -

9. Incineration Ash shall be stored and disposed as per the provisions mentioned in Hazardous and
Other Waste (Management and Transboundary) Rules, 2016 and other guidelines issued by CPCB in
this regard.

10. Latest attested copy f Balance sheet/Audited C.A. Certificate indicating (Fixed Assets + Current
Assets- Current Liabilities) for the financial year 2018-2019 should be submitted to verify the
consent fee payable by the industry.

11. Proper disposal of Solid Waste should be ensured such that it does not pollute the underground
water.

12. All Non-Chlorinated plastic Bags shall be used as per BIS standards and prevailing Plastic Waste
Management Rules, 2016.

13. Ensure the collection of the Segregated Bio-Medical Waste as per the Bio-Medical Waste
Management Rules, 2016.

14, The unit shall comply with the provisions of notification no. SO. 3187(E) dated 07-10-2016 by
Ministry of Water Resources, River Development and Ganga Rejuvenation, Govt. of India.

15. Ensure the time bound compliance of the provisions of Bio-Medical Waste Rules, 2016.

16. Ensure strict compliance of the provisions of Air (Prevention and Control of Pollution) Act, 1981
as amended.

17. Ensure strict compliance of the provisions of E(P)A 1986 as amended.

18. Proper temperature shall be maintained in all the chambers of the Incinerator while disposing the .
Bio-Medical Waste.

19. The Facility shall be operated in such a way so that it does not affect the surrounding population
and environment.

20. The CBWTF shall mandatorily submit its Annual Status Report to CPCB as well as UPPCB
within the stipulated time.

21. If Closure order is issued by CPCB or UPPCB against any defaulting unit, then CTO issued
earlier will remain suspended during the closure period and after ensuring the compliance and after
revocation of closure order, the CTO will automatically be from the date of issuance of closure order
revocation, with additional conditions mentioned in the closure revocation order.
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Issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board i,
Brij Bihari s

Chief Envnronﬁ%ﬁftai'ﬂcef' "Ci‘l’tfle
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m UTTAR PRADESH POLLUTION CONTROL BOARD
L?,?%mw Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

CONSENT ORDER
Ref No. - Dated : 01/06/2022
141584/UPPCB/Basti(UPPCBRO)/CTO/water/SA
NT KABIR NAGAR/2021
To,

Shri DR. VINAY KUMAR VERMA

M/s MEDICAL POLLUTION CONTROL COMMITTEE

D-33, UPSIDC Industrial Area, Khalilabad, Santkabirnagar, SANT KABIR NAGAR,272175
SANT KABIR NAGAR

Sub:  Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. MEDICAL POLLUTION CONTROL

COMMITTEE
Reference Application No :14045165 Dated :01/06/2022
L. For disposal of effluent into water body or drain or land under The Water (Prevention and control of

Pollution) Act,1974 as amended (here in after referred as the act ) M/s. MEDICAL POLLUTION
CONTROL COMMITTEE is hereby authorized by the board for discharge of their industrial
effluent generated through ETP for irrigation/river through drain and disposal of domestic effluent
through septic tant/soak pit subject to general and special conditions mentioned in the annexure ,in
refrence to their foresaid application . :

2. This consent is valid for the period from 01/01/2022 to 31/12/2023 .

3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .

L8 T M) AP 7 2

For and on behalf of UHAKXWMKE%%EQQ

Al PP B 6 1
‘—m |||||||
™
T,

ChiefEnvirS‘)lyr(lslyntaIO “Clrcle-6

Enclosed : As above
(condition of consent):

Copy to:  Regional Officer, U.P. Pollution Control Board, Basti for mforma&xﬂﬂltbﬁﬁcﬁv%ﬁw% L

Chief Envirocnental Offeer Cloclot
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U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s. MEDICAL POLLUTION CONTROL COMMITTEE vide

Consent Order No. 14045165/ Water

Dated : 01/06/2022
CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Incinerator (100 Kg/hr),
Autoclave (500 Liter/hr) and Shredder-(50 Kg/hr).. :

The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Discharge Details

S.No

Kind of Effulant

Maximum daily
discharge,KL/day

Treatment facility and
discharge point

1

Industrial

24 KLD

ETP

2

Domestic

01 KLD

Septic Tank

4(a)

Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant

S.

0

Parameter

Standard

Total Suspended Solids

As per E(P)A Rules, 1986

BOD

As per E(P)A Rules, 1986

CQOD

As per E(P)A Rules, 1986

Qil & Grease

As per E(P)A Rules, 1986

g [B W N =

Quantity of Discharge

01 KLD

4(b).

conformity with the following norms. .

The industrial effluent should be treated in treatment plant so that the treated effluent should be in

Industrial Effulant

S

0

Parameter

Standard

BOD

As per E(P)A Rules, 1986

Quantity of Discharge

1.4 KLD

Total Suspended Solids

As per E(P)A Rules, 1986

N
1
2
3
4

COD

As per E(P)A Rules, 1986

5

Qil & Grease

As per E(P)A Rules, 1986

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act, 1986 or otherwise mandatory .

The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.
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The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be maintained .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

Specific Conditions:
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1. This Consent is being granted to the CBWTF for the treatment and Disposal of Bio-Medical Waste
through Incinerator (100 Kg/hr), Autoclave (500 Liter/hr) and Shredder-(50 Kg/hr). In case of any -
change, No Objection Certificate shall be obtained from the Board.

2. CBWTF shall ensure proper disposal of ETP sludge as per SWM Rules, 2016.
3. CBWTF shall submit analysis report of effluent from NABL accredited lab within 03 months.
4, Treated effluent shall be reused/recycled.

5. Separate Energy meter shall be installed for recording the electricity consumption in the operation
of the ETP and a log book be maintained.

6. Bar Coding system shall be adopted as prescribed in the Bio-Medical Waste Management Rules,
2016.

7. Discarded medicines shall be disposed of as per the provisions of Bio-Medical Waste Management
Rules, 2016. ; '

8. CBWTTF shall strictly follow the provision of Guidelines for Common Bio Medical Waste
Treatment and Disposal Facility, 2016 prepared by CPCB.

9. ETP shall be operated and maintained to ensure that the treated effluent shall meet the prescribed
standards.

10. Proper temperature shall be maintained in all the chambers of the Incinerator while disposing the
Bio-Medical Waste.

11. Incineration Ash shall be stored and disposed as per the provisions mentioned in Hazardous and
Other Waste (Management and Transboundary) Rules, 2016 and other guidelines laid down by
CPCB.

12. Proper and regular operation of GPS equipments, installed in all the vehicles plying to collect and
transport Bio Medical Waste, shall be ensured.

13. Latest attested copy of Balance sheet/Audited C.A. Certificate indicating (Fixed Assets + Current
Assets- Current Liabilities) for the financial year 2018-2019 should be submitted to verify the
consent fee payable by the industry.

14. Proper disposal of Solid Waste should be ensured such that it does not pollute the underground
water.

15. All Non-Chlorinated plastic Bags shall be used as per BIS standards and prevailing Plastic Waste
Management Rules, 2016.

16. Ensure the collection of the Segregated Bio-Medical Waste as per the Bio-Medical Waste
Management Rules, 2016.

17. The unit shall comply with the provisions of notification no. SO. 3187(E) dated 07-10-2016 by
Ministry of Water Resources, River Development and Ganga Rejuvenation, Govt. of India.

18. Ensure the time bound compliance of the provisions of Bio-Medical Waste Rules, 2016.

19. Ensure strict compliance of the provisions of Water (Prevention and Control of Pollution) Act,
1974 as amended. ;

20. The unit shall obtain NOC from CGWA before abstracting underground water and submit its
copy to this office as well.

21. The Facility shall be operated in such a way so that it does not affect the surrounding population ..
and environment.

22. The CBWTF shall mandatorily submit its Annual Status Report to CPCB as well as UPPCB
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23. If closure order is issued by CPCB or UPPCB against any defaulting unit, then CTO issued
earlier will remain suspended during the closure period and after ensuring the compliance and after
revocation of closure order, the CTO will automatically be from the date of issuance of closure order
revocation, with additional conditions mentioned in the closure revocation order.

within the stipulated time.

24. Concealing factual data or submission of false/fabricated data and failure to comply with any of
the conditions mentioned above may result in withdrawal of this CTO and attract action under the
provisions of Law.

Issued with the permission of competent authority .

For and on behalf oﬁﬂ.& w“ﬂgh@jﬁm
Chief ﬁmﬁ}ﬁlmentai m‘“ﬁiﬁﬁm‘”
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W UTTAR PRADESH POLLUTION CONTROL BOARD
‘-’%}%’!’_ﬁﬁ Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
4 "
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com
CONSENT ORDER
Ref No. - 138747/UPPCB/Basti(UPPCBRO)/CTO/air/SANT KABIR Dated : 01/06/2022
NAGAR/2021
To,

Shri DR. VINAY KUMAR VERMA

M/s MEDICAL POLLUTION CONTROL COMMITTEE

D-33, UPSIDC Industrial Area, Khalilabad, Santkabirnagar, SANT KABIR NAGAR,272175
SANT KABIR NAGAR

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. MEDICAL POLLUTION CONTROL COMMITTEE

Reference Application No. 13695451 Dated : 01/06/2022

1; With reference to the application for consent for emission of air pollutants from the plant of M/s
MEDICAL POLLUTION CONTROL COMMITTEE. under Air Act 1981. It is being authorised for
said emissions, as per the standards, in environment, by the Board as per enclosed conditions .

Z, This consent is valid for the period from 01/01/2022 to 31/12/2023 .

3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority .

For and on behalf oﬁRﬁ[ Re}wfm m&:ﬁ&anﬁ

A T M T 4 s
Ry,
e T P HTEAL L Bk M e AT 4

Chief ERN NG nentei OTEECIFATE

Enclosed : As above
(condition of consent):

Py et
e,
234

Copy to:  Regional Officer, U.P. Pollution Control Board, Basti for information and ncccssalﬁ/ .action
RAM KUMA

ai
P AT 01 T ——

Chief EnviroiN@hlal officers Cirele=6
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U.P. Pollution Control Board

Dated : 01/06/2022
CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Incinerator (100 Kg/hr),
Autoclave (500 Liter/hr) and Shredder-(50 Kg/hr)..

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior.
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

Air Pollution Source Details.

Air Pollution Source Details

S.No Air Polution | Type of Fuel Stack No. Parameters Height
Source
1 Incinerator Diesel Qil 1 Particulate | As per E(P)A
having Matter Rules, 1986
capacity 100
Ka/hr
2 62.5 KVADG | Diesel Qil 2 Sulphur As per E(P)A
[ Set Dioxide | Rules, 1986

The emissions by various stacks into the environment should be as per the norms of the Board .

Emission Quality Details Detail

S.No Stack No Parameter Standard
1 1 Particulate Matter | As per E(P)A Rules,
1986
2 2 Sulphur Dioxide As per E(P)A Rules,
1986 ]

Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CC/or
otherwise mandatory .

The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CCl/or otherwise mandatory .

Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEFI_
& CC/or otherwise mandatory . :

The unit should submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.
Specific Conditions:
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1. This Consent is being granted to the CBWTF for the treatment and Disposal of Bio-Medical Wasté_
through Incinerator (100 Kg/hr), Autoclave (500 Liter/hr) and Shredder-(50 Kg/hr). In case of any
change, No Objection Certificate shall be obtained from the Board.

2. CBWTF shall submit flue gas stack monitoring report from NABL Accredited lab within 03
months.

3. CBWTF always ensure connectivity of on line emission monitoring system with CPCB/SPCB
Server. :

4. CBWTF shall ensure the achievement of standards as stipulated by CPCB in the revised guideline
of CBWTF.

5. CBWTF shall strictly follow the provision of Guidelines for Common Bio Medical Waste
Treatment and Disposal Facility, 2016 prepared by CPCB.

6. CBWTF shall ensure the compliance of revised CPCB guideline for CBWTF issued by CPCB.
7. CBWTF shall installed monitoring system for dioxin and furan in flue gases.

8. Discarded medicines shall be disposed of as per the provisions of Bio-Medical Waste Management
Rules, 2016.

9. Incineration Ash shall be stored and disposed as per the provisions mentioned in Hazardous and
Other Waste (Management and Transboundary) Rules, 2016 and other guidelines issued by CPCB in _
this regard. -

10. Latest attested copy f Balance sheet/Audited C.A. Certificate indicating (Fixed Assets + Current
Assets- Current Liabilities) for the financial year 2018-2019 should be submitted to verify the
consent fee payable by the industry.

11. Proper disposal of Solid Waste should be ensured such that it does not pollute the underground
water.

12. All Non-Chlorinated plastic Bags shall be used as per BIS standards and prevailing Plastic Waste
Management Rules, 2016. ;

13. Ensure the collection of the Segregated Bio-Medical Waste as per the Bio-Medical Waste
Management Rules, 2016.

14. The unit shall comply with the provisions of notification no. SO. 3187(E) dated 07-10-2016 by
Ministry of Water Resources, River Development and Ganga Rejuvenation, Govt. of India.

15. Ensure the time bound compliance of the provisions of Bio-Medical Waste Rules, 2016.

16. Ensure strict compliance of the provisions of Air (Prevention and Control of Pollution) Act, 1981
as amended.

17. Ensure strict compliance of the provisions of E(P)A 1986 as amended.

18. Proper temperature shall be maintained in all the chambers of the Incinerator while disposing the
Bio-Medical Waste.

19. The Facility shall be operated in such a way so that it does not affect the surrounding population
and environment.

20. The CBWTF shall mandatorily submit its Annual Status Report to CPCB as well as UPPCB
within the stipulated time.

21. If Closure order is issued by CPCB or UPPCB against any defaulting unit, then CTO issued
carlier will remain suspended during the closure period and after ensuring the compliance and after
revocation of closure order, the CTO will automatically be from the date of issuance of closure order
revocation, with additional conditions mentioned in the closure revocation order.
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22. Concealing factual data or submission of false/fabricated data

the conditions mentioned above may result in withdrawal of this
provisions of Law.

and failure to comply with any of
CTO and attract action under the

Issued with the permission of competent authority .

For and on behalf of Hxﬁﬂﬂﬂﬂﬂﬁ%%%%m

arw

TPt Dl

Chief E%Ntﬁl'ﬁlen tal Oﬁﬁﬁ%ﬁ»m
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Uttar Pradesh Pollution Control Board
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828 272083 1, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

Category : RED _ Application Id : 26534964
211565/UPPCB/Basti(UPPCBRO)/CTO/both/SANT KABIR NAGAR/2024 Date: 13/09/2024
To,
M/s

MEDICAL POLLUTION CONTROL COMMITTEE
D-33, UPSIDC, Industrial Area, Khalilabad, Sant Kabir Nagar ,SANT KABIR NAGAR,272175

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 and
Authorization under Rule-6(2) of the Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016 notified under Environment (Protection) Act, 1986 as applicable (to be referred
hereinafter as Water Act, Air Act and HW Rules respectively).

CCA is hereby granted to MEDICAL POLLUTION CONTROL COMMITTEE located at D-33,
UPSIDC, Industrial Area, Khalilabad, Sant Kabir Nagar ,SANT KABIR NAGAR,272175. subject to
the provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 and the orders that may be made further and subject to following

terms and conditions :-
. This CCA MEDICAL POLLUTION CONTROL COMMITTEE granted for the period from 27/05/2024

to 31/12/2028 and valid for manufacturing of following products.

S |Product Quantity Unit
No

2. Conditions under Water(Prevention and Control of Pollution) Act -1 974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Domestic 01 KLD Septic Tank

Industrial 2.4 KLD ETP Maximum treated
water shall be
recycled for
scrubbing purpose
and remain shall
be used for
irrigation in the
premises

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shai IG?et to the following general and specific standards as



T

prescribed under Environment (Protection) Rules. 1986 and applicable to the unit from time-to-time :-
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Industrial Effluent Quality Standard

S.No. Parameter Standard -

1 pH As per E(P)A Rules,
1986

2 BOD (mg/L) As per E(P)A Rules,
1986

3 COD (mag/L) As per E(P)A Rules,
1986

4 TSS (mg/L) As per E(P)A Rules,
1986

5 Oil & Grease (mg/L) As per E(P)éﬂ\ Rules,
198

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Parameters Standards _
1 pH As per E(P)A Rules, 1986
2 BOD (mg/L) As per E(P)A Rules, 1986
3 TSS (mg/L) As per E(P)A Rules, 1986
4 Fecal Coliform As per E(P)A Rules, 1986
(MPN/100ml)

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel| Stack no Control Height of
Pollution Device Stack
Source
1 | Incinerator | Diesel Oil 1 Particulate | As per E(P)A
(100 Kg/Hr) Matter Rules, 1986
2 | 62.5KVA | Diesel QOil 2 Sulphur | As per E(P)A
DG Set Dioxide Rules, 1986
Emmission Quality Standards
S No. Stack no Parameters Standards
1 1 Particulate Matter |As per E(P)A Rules,
1986
2 2 Sulphur Dioxide |As per E(P)A Rules,
1986
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In casc of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately :

(ii) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
arcas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial | Commercial| Residential Silence
Noise level in Area Area Area Zone
db(A) Leq

Day |Night| Day |Night| Day |Night| Day | Night
Time | Time | Time | Time | Time | Time | Time | Time

75 70 65 35 55 45 50 | 40
4. Conditions under Hazardous and Other Wastes (Management and Transboundary Movement)
Rules, 2016 :- )

The Factory Manager of M/s MEDICAL POLLUTION CONTROL COMMITTEE. is hereby granted an
authorization to operate a facility for collection and storage of Hazardous wastes. The authorization is

granted to operate a facility for generation, collection and storage of hazardous wastes within factory
premises for following category of wastes:-

S.No. | Category of Hazardous | Authorised mode of disposal | Quantity(ton/annum)

Waste as per the or recycling or utilisation or
Schedules I, II and 111 co-processing, etc.
of these rules
1 Cat. 37.2 (Ash from Through TSDF 40 Kg/day

Incinerator and Flue
Gas Cleaning Residue)

The authorization shall be in force and shall be valid upto 31/12/2028. The authorization is subject to the
conditions stated below and such conditions as may be specified in the rules for the time being in force
under Environment (Protection) Act, 1986. -

Terms and conditions of Hazardous Waste authorization :-

(i) The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and the
rules made there under.

(ii) The authorization and its renewal shall be produced for inspection at the request of an officer authorized
by the SPCB.

(iii) The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous wastes
without obtaining prior permission of the SPCB.

(iv) Any unauthorized changes in personnel, equipment as working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorization.

(v) It is the duty of the authorized person to take prior permission of the SPCB to close down the facility.

(vi) An application for the renewal of an authorization shall be made as laid down under these rules.

(vii) The unit shall comply with any other conditions specified in the guidelines issued by the MoEF or
CPCB/SPCB from time to time. -

(viii) The authorization is valid for temporary storage of Hazardous Waste within premises only.

(ix) The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous
chemicals being used in the plant as well as air emission and waste generated within premises is displayed
on Display Board of size 6x4 feet outside the main factory gate within premises
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(x) It is duty of the authorized person to take prior permission of this Board to close and cleanup the facility
for treatment, storage and disposal of hazardous waste.

(xi) The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return in
Form-4 on or before the 30th day of June following to the financial year to which that return relates.
(xii) In no case any hazardous waste shall be disposed off on land, in any drain, orinto any water stream. All
spillage must also be safely collected and stored.

(xiii) Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed
physical and chemical analysis of hazardous waste sample and report to the Board.

(xiv) Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit
constructed with R.C.C. or such material which does not react with the waste contained in it.

(xv) The storage area should be fenced properly and Sign/Notice Board indicating 'Danger' and "Hazardous'
shall be displayed at appropriate position both in Hindi and English.

(xvi) The industry shall store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on
impervious floor under covered shed. Hazardous waste if required shall be sold only to Registered
Recyclers/Re-processors.

(xvii) In case of any transportation of hazardous waste, the details in Form-10 of the Hazardous and Other
Wastes Rules, 2016 shall be submitted to the Board.

5. Essential documents to be submitted by the Industry/Unit as Applicable:-

(1) Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and Third Party Audit Report.

(i1) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(iii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

6. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

7. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
8. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/~ (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

9. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

I. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further?iﬁgiominstruction issued by the Board, legal action
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shall be initiated against the applicant.
5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof
6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.
8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.
9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only. .
10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.
I 1. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point
12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

Specific Conditions:-

I. This consent is valid for CBWTF at D-33, UPSIDC Industrial Area, Khalilabad, Santkabir Nagar by M/s
MEDICAL POLLUTION CONTROL COMMITTEE having plant capacity- Incinerator (100 Kg/hr),
Autoclave (500 Litre/hr) and Shredder-(50 Kg/hr). In case of any change, No Objection Certificate shall be
obtained from the Board.

2. The CBWTF shall submit the flue gas monitoring report from incinerator and treated effluent quality
report from the ETP after commissioning of CBWTF within 01 month from the issuance of this CTO.

3. Separate Energy meter shall be installed for recording the electricity consumption in the operation of the
ETP and a log book be maintained.

4. The CBWTF shall produce a MoU with the nearest CBWTF as an alternate arrangement in case of
closure/any emergency within one month.

5. ETP shall be operated and maintained to ensure that the treated effluent shall meet the prescribed
standards.

6. Proper and regular operation of GPS equipments, installed in all the vehicles plying to collect and
transport Bio Medical Waste, shall be ensured.

7. The CBWTF shall submit the valid NOC from U.P. Ground Water Board for Abstraction of Ground Water
within 03 months failing which this CTE would be deemed cancel.

8. CBWTF will strictly comply with the provisions of Guidelines for Monitoring compliance of CBWTF
prepared by CPCB.

9. CBWTF will comply with the emission Standaﬂl)%r treatment and disposal of Common Bio medical
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waste by incineration as per Schedule-IT of BMW Rules 2016.

10. Transportation and handling of Bio-medical Wastes shall be as per the Biomedical Waste (Management
and Handling) Rules, 2016.

I 1. Record w.r.t. operational parameter of autoclave such as temperature, pressure etc. as well as records for
validation test conducted to check efficiency of autoclave shall be maintained.

12. The incinerator is operated in accordance with Bio-Medical Waste Management Rules, 2016 w.r.t.
maintenance of temperature for primary and secondary chamber of incinerator.

13. The water generated from scrubbing system of incinerator shall be treated through ETP and maximum
treated water shall be recycled for scrubbing purpose and remain shall be used for irrigation in the premises.

14. Discarded medicine will be disposed in incinerator as per BMW Rule, 2016 and sharp pit shall be
provided for disposal of waste sharp as per CPCB Guidelines.

15. The CBWTF will comply with the Bio Medical Waste Management Rules 2016 and annual report shall
be submitted.

16. The CBWTF will comply with the provisions of Hazardous and Other waste (Management and Trans
boundary Movement) Rules, 2016.

17. The facility will ensure bar coding system to be adopted by member of healthcare facility in accordance
with Bio Medical Waste Management Rules 2016.

18. The coverage area of CBWTF will be within 75 km radius to cater and treatment of Bio Medical Waste.
19. CBWTF will comply with the relevant provisions of Environmental Laws.

20. Latest attested copy of Balance sheet/Audited C.A. Certificate indicating (Fixed Assets + Current Assets-
Current Liabilities) for the financial year 2018-2019 should be submitted to verify the consent fee payable
by the industry.

21. All Non-Chlorinated plastic Bags shall be used as per BIS standards and prevailing Plastic Waste
Management Rules, 2016.

22. The wastes must be safely collected in leak proof containers and shall be duly marked in a manner
suitable for handling, storage and transport and the packaging shall be easily visible and be able to withstand
physical conditions and climatic factors. All hazardous waste containers / bags shall be provided with a
general label. The storage area should be at an isolated spot in the premises and must be fenced, covered and
duly marked.

23. The authorized person/agency shall ensure that no adverse impact on the air, soil and water including
groundwater takes place due to activities for which authorization has been requested. Comprehensive safety
measures must be followed in handling of wastes and the staff must be properly trained.

24. Tt is brought to your notice that as per the Ot’de.ll @17d 14-11-2003 passed by the Hon'ble Supreme Court
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in W.P. (c) No. 657 of 1995, no industry covered under Hazardous and other Wastes (Management and Tran
boundary Movement) Rules, 2016 shall be allowed to operate without valid authorization. It is also provided
in the same orders that industries which are not complying with the conditions of authorization shall not be
allowed to operate. Hence in case you fail to apply for authorization, before its expiry or fail to comply with
conditions of the earlier authorization issued to you, closure order shall be issued against your industry
without any further notice.

25. The applicant must file returns on prescribed Form- 4 along with a compliance report of this letter and
should also maintain records on Form 3 and present it to Board’s inspecting officials.

26. In case of occurrence of an accident, complete details on form must be sent to U.P. Pollution Control
Board at the earliest along with details of mitigate and remedial measures taken.

27. The authorized person/agency shall not receive, collect, or store any hazardous waste from any
unauthorized occupier or generator of hazardous wastes. In case any hazardous wastes is sold to any other
reprocessing unit it must be ensured that such unit is fully complying with environmental requirements and
has a valid authorization of the Board.

28. In no case any hazardous wastes shall be disposed off on land, in any drain or stream. All spillages of
hazardous chemicals, used containers, of hazardous chemicals such as flammable corrosive, explosive and

toxic nature must be safely collected and stored. Non-compatible wastes must be suitably and safely

handled.

29. It is within the powers and functions of the U.P. Pollution Control Board to modify / revoke the terms
and conditions of the authorization/Registration issued under the Rule — 7 of Hazardous and Other Wastes
(Management and Tran boundary Movement) Rules, 2016.

30. You are directed to display on-line data/display board outside the main factory gate with regard to
quantity and nature of hazardous chemicals being handled in the plant, including waste water and air

emission and solid hazardous waste generated within the factory premises. Necessary compliance should be
sent within 15 days of receipt of this letter.

31. It is the mandatory duty of the authorized person/agency to comply with the guidelines for transportation
of hazardous waste in accordance with rule 18 of Hazardous and Other Waste (Management and Tran
boundary Movement) Rules, 2016.

32. 1t should be ensured that hazardous wastes shall be properly collected and packed in HDPE bags and then
temporarily stored in a lined RCC tank/pit with suitable shed.

33. An ETP sludge test report of a laboratory approved under E.P. Act shall be submitted along with
compliance of this letter of this office.

34. Used oil will be sold only to recyclers registered with U.P. Pollution Control Board. The record shall be
maintained.

35. The occupier, transporter and operator of a facility shall be liable for damages caused to the environment
resulting due to improper handling and disposal of hazardous waste listed in schedule 1,2, and 3 and shall be
liable to pay a fine as levied by the State Pollution ﬁ?ﬁugoi Board under the rules.
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36. Details of raw material (which is Hazardous waste) and product along with quantity shall be sent within a
month.

37 You shall become the member of any common TSDF for S.L.F. which has been authorized by UPPCB
and send the stored hazardous wastes for final disposal to the TSDF and report back to U.P.P.C.B. with the
required manifesto (document of proof) within one/three month of this letter.

38 The unit shall ensure that H.W. is regularly sent to Authorized common TSDF and shall not store for
more than 90 days in accordance with under rule 8 of HOWM Rules, 2016.

39, Copies of Hazardous Waste Manifest in Form-10 shall be sent regularly to UPPCB for each category of
waste sent to TSDF/Incinerator.

40. This authorization/Registration is valid till the industry is having valid consent as per the provisions of
Air(Prevention and Control of Pollution) Act 1981 and Water (Prevention and Control of Pollution) Act,
1974.

A1 The authorized actual user of hazardous and other wastes shall maintain records of hazardous and other
wastes purchased in a passbook issued by the State Pollution Control Board along with the authorization.

42. The industry shall submit the colored photo graph of display board within 15 days.

43. Closure order is issued by CPCB or UPPCB against any defaulting unit, then CTO issued earlier will
remain suspended during the closure period and after ensuring the compliance and after revocation of
closure order, the CTO will automatically be from the date of issuance of closure order revocation, with
additional conditions mentioned in the closure revocation order.

44, Concealing factual data or submission of false/fabricated data and failure to comply with any of the
conditions mentioned above may result in withdrawal of this CCA and attract action under the provisions of

Environment (Protection) Act, 1986. Ra 4 e n d r Digitally signed
J by Rajendra Singh

. Date: 2024.09.14
a Sin h 16:26:37 +05'30
Chief Envirounental Officer, Circle-6
Copy to:

Regional Officer, U.P. Pollution Control Board, Basti for information and necessary action
Digitally signed

cB@igpoglre@amelw,dm&ngb

Date: 2024.09.14

Singh 16:27:01 +05'30"
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S. District Name No. of No.of Pvt. Number Non-

No, Govt. | Gowt. Beded of Beds Beded
HCFs | ' Bed HCFs in Pyt HCFs
TICFs HCFs
1. | Gorakhpur ' 32 [ +2350 235 1604 387
2. | Kushi Nagar 20 T 522 157 605 173
3. | Mahrajganj 15 | 522 83 565 98
4. | Deoria 0 ) 119 605 254
5. | Basti 01 {300 125 715 115
6. _| Sant Kabir Nagar 08 1312 114 610 145
7. | Siddharth Nagar. 14 | 462 140 725 160
Total 110 74468 973 5429 1332

Total Bed: 4468 + 5429 = 0597
14.mawm'%ﬁaaﬁhn§qﬁr;ﬁuwa’lé.ﬂéﬁﬁﬁmmaﬁw
Wmm)ﬁmmﬁmﬁmmwma
. mmmﬁmghmwmmmﬁznmﬁa




484

'
|
mxuﬁﬁaﬁmﬁa%umﬁmaﬁsﬁmmmmém

Annual Report on Biomedical Waste Management as per Biomedical Waste
Management Rules, 2016 for the year-2019 1@ ¥ dur @ 7 aiffs amea
a‘aiazmmﬁwﬁﬁﬁmﬁwmaﬁﬁaﬁ:ﬁnﬂnmﬁmﬁsom
AT FARFIRES AR TF 40 uﬁammﬁmﬁi’mﬁam&mmm%
o e Modossoiorwo W &mer 7 o Py &

* BMW Generated from Bedded HCF- 9897X277=2741.4 Kg/day

* BMW Generated from Non Bedded HCF- 1332X274=364.9 Kg/day

Total BMW Generated = 2741.4+364.9 = 3106.3 Kg/day

* Total Incinerable Waste = 3166 3X0.6=1863.78 Kg/day

* Incineration Capacity of CBWTF 100X20= 2000 Kg/day

. Percentage of Capacity Utllize 93.18 per day.
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Environmental Compensation for CBWTFs =il’l XSXRxN

Pi=Pollution Index~
From 01-01-2021 till the remedialiajﬂon taken by the CBWTF-

*  Bio-medical Waste not collectéd and disposed of within 48 hours- 10 From date of
inspection (10.03.2025) till the remedlal action taken by the CBWTF-

* Incinerator emissions not complymg with standards- 20,

» Each of Other Violation to BMW Rules, 2016, as amended,- 10 (as Automatic Feeding
system was not working), 10 {Fluw meter at Inlet and Outlet of ETP not Functional).

s;mmmﬁia{zhmwu fao /HeT B @ gfeTa § @

o 025 forar o oftr B |

R = Environmental Compensation factor- = Rs. 250

N = Number of days of Vlolatlo:_-,_ ‘ '
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= REGIONAL GORAKHPUR
R ‘UTTAR PRADESH POLLUTION CONTROL BOARD: _
"?A".,' w : Jharkhandi Mahadey, Avas Vikas Colimy, Kuda Ghat, Dooris Road, Gorakhpur

FORTE VASTERVA
R R S O M B d by
:

Ref No:30928216:Gorakhpur202§' |
I- Name of Industry: Mcdical Pollution Control Committee, D-33,UPSIDO, Khalilabad, $ont Kabeer Nigar
2« Addressof indusfr_y: D-S‘Bil_._IB_S IDC

3-  District: Sant kabir pagar |

4- Description about sampling point: Outlet of ETP

5 Typeof SampIe'(Grab/CDnmd!ltﬂIntégrﬁtétl)r Gnb

_ _&;m’;irer:nu_eman_u:n.mupm,no.sorakhp;n-.'Pmhh.«;rgs;im.ap.iagis;i&w»ayxumar,s&c}mkhpm Basti
7~ Colour and Odour: Browlish Slightly Odows

8- Quantity and Pacldng: 2 Liter Plastic Jericane & Ginss Bote

9-  :Dite of Sample Collection: 10/03/2033°

105 Analyis Indenteil by: RO Bast,

Ti- Dateof sample.recelpt in Lab: 1010372025 o agl
12 Perlod'of Analysisi 10312025 to 150372025

13- l:uvironmmm_rcnqmrla'n: Temperature: 21°C, numid'i:‘g_: 459
14 ULR Number: TCI 1612250000000022F :

U Sompling Plan/Ref. No.: 30828216 _
16« Sampling Method Ref;: APHA 24th Fdition 2023- 1060 A, B, C. Page No.~ 4252, cgueciion'&-r‘mmﬁoﬁursampr@ y

S ] anmeleflj\‘lfcﬂwd Name Unit Resulty Standard’ i)'ci@qipn,

N. : . Range ™ .

1_]__pH APHA 24th Ed. 500D: 2023 i L0 o R T 0212

2| Suspended Solids , APHA 24h Ed, mgl 88 <100 + 10-20000 ineft
© 2340DTotalSus endedSolidsdriedat. g L [ 160 et

103.108°C 2023

37| BissolvedSolids.APHA24thEd. 2510 C- gl 656 2100 10-"50000 mg
Total ﬁi&s’.olv:—é gg!za‘gs dried at 180 ;

& -ronrmias.}w%z;méd;mon: O omg . m g | 1050000 mgn
5 | ‘BOD,APHA24hEd 3day27°C1S ~ ‘m . @\ 30, "L.0-50000 mg;
3025 ( Pan:-i-!):-lﬁ:‘)?ﬂia-zou : .9-1 : i itk
6 | COD,APHA 24th Ed. 5220 B Open 2/] 120 250 | 5:0-100000 me
__Reflux Method 2023 o : : = m"’“”
R:fa«m-ummsma;_mﬂmmmrmmwulmw-asm@ﬁs:&dmc;
i meuummnmmmmdn_wum wwwepeh ig {/GeneralStastanty pdrwqhmmmrnrrr\ummnﬁcm
P Pt st Tk lyrietie s et 1 1) il el e Aeborksiry 1.7 i vod iLats
Remarks NA
Analysed by.

{Priya Anand (JRF). Surya Mohan
Pandey(JRF), Ankita Dwivedi(IRF)}

i mgmm

Bk LS Farng ¢ . CMAAL et
Ko Rilin Ve SN ) 17
Rath MilanVarrms fay:
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v REGIONAL GORAKIIPUR _
UTTAR PRADESIH POLLUTION CONTROL BOARD
N Jharkhandi Mahadev, Avas Vikas Colony, Kuda Ghiat, Doorla Road, Gorakhpur
[ ESTRETORTVASTEWATEREATORATORY
Rel No:30828216/Gorakhpur2028

1~ Nawe of Industry: Medical Pollution Control Comnmittee, D-33,UPSIDC, Khalilabad, Sant Kabeer Nagar

3« Address of Industry: D-33,UPSIDC

District: Sant kobir aagar

Description about sampling point: Outlet of ETP

Type of Sample (G rab/Composite/Integrated): Gmb
SampIchlleeredﬂ)-:D.KGupm.RD.Gmﬂhpur.!‘rakhaxkaiiyﬁ,ﬂo.ﬂml&.Vina;}Kmﬂ:r;SA.Gorakhpuf._ilasti

Colour and Odourz Browlish Slightly Odour

Quantity and Packing: 2 Liter Plastic Jericane & Glass Ronle

Date of Sample Collection: 10/03/2025

18-  Analyis Indented by: RO Basti ;

1= Date ofaample receipt i Lab: 10/03/2025 e

12- Period of Analysis: 10/03/2025 10 15/03/2025 !

13-  Environmental Condition: Temperature: 21°C, Humidity: AS %

14 ULR Number: TCH§12250000000022F - '

15 Sawmpliog Plan/ReC No.: 30828216 i » e
6  Sampling Metbod Re€t APHA 24th Edition 2023- 1060 A, B, C, Page No.#42- 52, Colkection & Preservation of Samples

peHRLLY

arameter/Method Name: ‘Unit Results Staindard Detection
;SI Parameter/Method Name e Xesults g
i . Oil_Grease mg/ 42 10 . -
S terenced | isrersiSiandandsfordischarpeofony onmentalpoldlomtsarcaspan-ATHua(Schedule- .
. w,wﬁmwﬂwmwngw&uwwwkmﬂnmgw
N Tt el T i puoesi asecsty ot A 52 Urerry £ o g —_— \'." - it u. '3. ‘I " ¥ AT - o sl
Analysed by-

Priya Anand (JRF), Surya Mohan
il'sn 'y(Jnﬁ.FL An&bwindi(.lllﬂl

" " Dutw 20250XAY
Verma In'lril gy W

tonal
Ram MilanVerma (SA) Reg OfMicer
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Con ™ ol REGIONAL GORAKHPUR
@ UTTAR PR:\J)ESH POLLUTION CONTROL BOARD
'.'m%‘ Jharkhnodi Muahadey, Avas Vikas Colony, Kuila Glint, Dooria Road, Gorakhpur

Rei'No:  30R28243/Gornkhpue/2025

1= Name of Industry: Medical Pollution Control Cominiltée, D-33,UPSIOC, Khalilnbad; Sant Kabset Nagat
Z- Addresy of Industry: D-33,UPSIDC
3- District: Sant kabir nagar
4-  Deseription about sampling polats Tnfet of BIP
§-  Type of Sample (G rnh.l(:nm;iusiléﬂnlcgraicdji;'Gmb
6. Sample Collected By: D.K Gupta, RO, Gorikhpr,, Prakhar Katiyar, RO, Basti & Vinny Kumiar, SA, Gatakhpor,
7~ Calour and Odour; Biownish Slighily Odour
8 Quantityand Packing: 2 Liter Plastic Jericane & Glass Bonle.
9- . Dateof 'S.amplr Collection: l&‘ﬂ?-f.’.UZS |
10 Analyis Indented by: RO Bast
1= Date of sample receipt in Lab: 100372035 &
2. Period of Analysis: 10/03/2025 10, 15/03:2025
13- Evironments) Condition: 'l‘cm_pcramré: 2!3’&,;Humiélf_!y::?|§'}ﬁg
14--  ULRNomber: TC116122500000000238,
13- Sampliiig Plan/Ref. No.: 30828213,

- 16-Sampling Method Ref.s APHA 24th Ldition 2023- 1060 A, B, C; Page'No.- 42- 52, Collection & Preservation of Sampies
S.| ‘Parameter/Mefliod Name “Unit. ‘Results Standard Detection
N ) u L ‘ “Riige

“ 1 | pH, APHA 24th Ed, 45008::2023 - 607 - I 02-12

2 | Sespended Solids, APHA 24th Bd. gl 138 - 10-20000 mg/l

2540 D Total Suspended Solids dried at 2 Sl

103-105.°C 2023 .
C|eenmigrani e | B | - eoww
°C 2023 : .

4 | Total s’ondsfm%;;szqm Bd.2540 B: “mgh 093 - 10- 50000 mgA

: ? e e . e 6 S o o
Tl I oo
6 | COD, Al{’;!ﬁ;:}l;fﬂd .':220.‘;0?_;!3 Open g/l £10 ._. 5.0 -100000 mgA

Eefereace. (1) Oractal Standards for discharge of enviranmentnl pollutants‘are bx pact-A Eillueit (Schedule-VI), The Enviroantent (Protection) Rules 1936
tource: wiwwiepeh,nicin/Genen(Standands, pdl. Betidss: (hes standands, tefer EPA, siandanis €1 specific purpose,

e * 1 The roehs o the Tit! Fipvon relaze. oaly fu dhe e desterds 2. The repon sl rod e ot isint i ) st e wakich Prenise q'r%.;mm'mmhhm..
riernil & Leb ]

Remmrkz NA

Analysed hy- .
[Alok Sharmia(TRF)]

D75 e A B PR Wi U L
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. A REGIONAL GORAKHPUR
UTTAR I'RADESH POLLUTION CONTROL BOARD
. Jhnrly.haud_i Mnhaqle\'. Avas Vikas Colony, Kuda Ghat, Doorfa Road, Gorakhpur

Ref No: JGSZQZlNGmkI:purm}ZS

t-  Namo of Industry: Mecdical Poltution Coritrol Commmcc. D-33.UPSIDC, Kha!dabad. Sant Kabeer Nagar
2. Address of Industryt D-33UPSIDC
3-.  District: Sant kabir nagar
4= Description about sampling point: Inlet of ETP
5 Trpo of Sample (Grah!Composlte!lntegrateﬂ) G'mb
6~ Ssmple Collected By: DK Gupti; RO, Goral:hpur, Prakhar ani;m. RO, Basti ‘& Vinay Kumar, SA, Gmkhvur
7-  Colour and Odour: Brownish Slightly Odour
8- Quanfity and Packing: 2 Liter PListic Jericane & Glass Boitle.
9-  Date of Sample Collection; m‘omms
10~ Analyls Indented by: RO Basti ekl
11-  Dafe of sample melp_l_ In Lab: ' 10v03/2025 i
12-  Period of Analysis: 10/03/2025 to 15/03/2025
13- Evironmenta) Condition: Temperatore: 21°C, Humidity: 45%
14 ULR Nuniber:TC11612250000000023F
. 15 Sampling Plan/Ref. No.: 30828213 _ 3
" 16+ - Sampling Method Ref.: APHA 24Ut Edition 2023- 1060 A, B, C, Page No.- 4252, Colicction & Preservation of Samples
S.| Parameter/Method Name. | . ' Unit Results Standard ‘Detection
N: : : ‘ Range
1 Oil_Grease _ mg/l 9.6 4 5

References (1) General Stundurdd for diséhanie of Environmental poalluixe(s are s part-A Eftaent (Schedule-V1). The Eavironment (Protection) Rules 1985
source:. www.cpeb.nicinCeneralStandsrdspdl. Desides these Mandards; sefer EPA stancinie Gr secifie’ parpos

ot l'n»'m-hlmimmui-smtwmmw&ﬁmmuhmﬂ'i“-‘W‘*“*“F'““‘W"““‘!WW?*M‘

iwcxioad in Lab
Remurk: N4 o
' _ Analysed by
[Alak Slurma( RF)]
Verma. /: it L
Ram Milan ‘{}crmn (SA) A3\

Reglonal OiMicer
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= REGIONAL GORAKHPUR
=>4 UTTAR PRADESH POLLUTI'ON CO\TROL BOARD
q'*n'i\;. * Jharkhandl Mahadev, Avas Vikas Colony, Kuda Ghat, Dooria Rpad, Gorlkhpur

491

Rel No: aoszsa.ss;cmkupurfzozs Dale: 190372025
1- Sample Location: Medical Pollution Control Commitiee; D-33, UPSIDC Indumnal Ared, Khalilabad Sant Kabeer Nagar .
2- Address: D-33,UPSIDC

3- Distiret: Sant kabir nagar.

4- Sample Source: TubeWell’

5~ Typeof sample’: Ground Watér

6- Sample Collected’ By : XK Gupta, RD, Gomkh;mr.hnkhxr Katiyar, RO, Basti, Vinay kumar. SA, Nitish Kumar, JE
7- Odour : None

8- Quantity and Packing : 2 Litér Plagua Jerica
9. Date of Sample Collectlon : 10:03/2025.-

10- Analyls Indentéd by 1 RO Gorakhpur

I1- Date of sample receiptin Lab: 10/032025

Parameter Unlt Standnrd: Source;: | Results | Detection Range
1S-10500:2012(2nd Rewl) Lo
Required Acceptable
Limit
pH, APHA 2ath £3.4300.8: 2023 - 6585 e 10213
Condutivity, APHA 241h E4, 25108: 2021 i NS 496 | -0.1-10000 ;8hm
Dissolved Salids, APHA 24th Fd. 2840 C Total B 1} | g
A 2306 L. 2540 C Tousl Dissobved Solids mgl 500 DIk 510000 mgn
BOD, IS W25 {Part 43): 1993 my - 4 11000 mg
COD, APHA 24ih Ed 5220 1 203 gl - 20 £1000mp1
Handneis, APHA 28t L& 2340 C EDTA Titrinretr: Method 2023 maA 200 166 HES000 mig!
Calelum, APHA 24th £4. 3500Cs-B: 2023 g1 75" 6893 . 10-1600 mg)
bagncsium, AHA 24th £ 1500 Mg-8: 2023 mg/l 3 13.5% m.;mo,ﬂ__.
Chboride, APFIA 24h Fd 4500.Ch- 11 2023 me1 250 28 3500 g

These standands are subject to fevision

* *Non-NABL Parameters,

b
[Ankita Dul\-edl{.! RF).%’rlyu Anand
R n.Surya Mohan Pandey(JRF)]

Ram/MiHlK e trpreacy

g kww—

Ram Milin -{fiiﬁﬁgsj . ~ST
; Reglonal 0
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— REGIONAL GORAKHPUR
o= UTTAR PRADESH POLLUTION CONTROL BOARD
' 'W Jharkhandl Mabadey, Avas Vikas Colony, Kuda Ghat, Dueria Road, Gorakhpur
o = Ty s
7 TESTREVOICT WAYER LAHORATORY(G
Ref Na: 30831709/Gorakhipur/2025 : Date:19/03/2025
1- Sample Locatlan: Shallow Hand Pump at Villege Belduli, Bunkal.a
2- Address: Villege Befauh, Bankata
3- Distiret: Sant kabir nagar
4-.Sample Souree: Handpump
5 Type of ssmple : Groond Water
6~ Sample Coliccied By : D.K Gupta, RO, Vinay Kumar, SA
7- Qdour : Nooe
8- Quantity and Facking 3 2 Liter Plasitic Jericane
9- Dute of Sample Collection : 10703/2025°
10- Analyls Indentesd by RO Gorakhpur
11- Date of sample receipt In Lab ; 100032025
‘Paromecter Unit Standards Seurce: Results | Detection Range
1S 10500:2012(2nd Rev.) | - =% ‘
Required Acceptable
. Limit
pli, APHA 24 Ed4500-1: 2023 . 0,5-8.5 7.81 0212
Cokow, APHA Zaih B¢ 21200: 2023 Hazn 4.00 __5-10000 Haien
Condustivity, APHA 24tk £4. 24100: 2023 Siem NS: 539 0.1-10000 pSkm
Dissolved Bolids, APHA 2h £id. 2440 C Yoral Dissolved Solids mgA 500 352 5-10000 g/t
DO, 15 3025 (Part 44) 1991 mg1 - 12 1-1000 mgn
TOL. APHA 24 [, $220 1. 202) ol £ 92 £-1000 mgl
| Hardoess. APHA 24th Ed. 2330 C EDTA Trtrimetric Method 2023 gl 200 170 10-5000 g1
Caleivm, APHA 28k (. 1500Cs-R: 2023 ol 73 70.44 tq.mh'my:
Mag ATHA b Ed 3500 Mg-B: ) gl E 2416 _"Lﬂ-ltm toz1
Chloride. APHA 24th Ed 4500-C1- B. 2123 gl 250 23 3.500 mig

_These standards ane subject to revision
*Non-NABL Paraperérs,

| Wre an.-s-u'-utﬂmm.&ybunﬁwiﬁmm-uuwnum.mnmﬁgqﬁ.'@mdwmbﬁmu

rerred w Lah

Remark:® - NA
Analysed by
|Priya Anand (JRF), Surya Mohan
Pandey(JRF), Ankita Dwivedi(JRF)|

nammw"nww
Verma 4 %u;m"

Ram Mlian Verma (SA)
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— REGIONAL GORAKHPUR
= UTTAR PRADESH POLLUTION CONTROL BOARD |
"ﬂw-‘“ Jharkhand( Nabudey; Avas Vikas Colony, Kuda Ghat, Doorla Road, Gorskhpur

Ref No.30828762/Gorakhpun/2025 R

1- Name & Address of Industry: Medical Pollution Control Committee, D-33,UrSIDC
2- Sample Collected Byz Anil Kumias Sharina JRO
3~ Date of Monltoring: 100012025
4- Source of Sumpling: Stack Attached with Incinerator
5- Stack attached to: Incinmmr(wﬂ KLAlY
6 Stack Height: 30 Metre Above the Ground chel
7- Total No. of Boiler: In¢inerator {100 KLJH)
8~ Capacity of Boiler; 100 K11}
9 Fuel wéd: Dicse!
10- Quantity of Fuel ugeds HSD, 5.0 Litet/Hrs _
11- Flue Gas Veloclty: 11.57 mis L T
12+ Alr Poliution Control Devieet, Ventury Serubber/Mist, Lamindtor
13- Other remarks @l any): . NFA

14- Furiber dotalls of sample Ior.-a_t_Im_i;_an'!_l Test methods followed are appened ovérleaf:

-

“Dates 19/03/2025

Sr Parameter Unit - ‘Résult .Standards
|_no, - : PR ;

1 Particulate Matter _(mp/Nm3) /6341 . 50_
& 502 (mg/Nm3) 188: . . 300

3 NO2 (mg/Nm3) " 334 400

Note: The results in the Test Report relaté only 1o the items tested, The Report shall fiot be reproduced-except in Full, withaut the

w{m-:n pemiission of hbnmlory

Analysed by- -
[an Mllu Vﬂ'l'lll SA)

RLH’;’WEI&H’

verma m m:buv
Rami Mifan Vmua (SA)
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Gram: Parayavaran Phone: 2273937
' Reglonal Office -
U.P.Pollution Control Boafd*
- Mahadev Jharkhandi, Avas Vikas Colony
~ Kunraghat, Gorakhpur.
. AMBIENT AIR_ QUALITY. MONITORING REPORT
Name and address of the Industry = - M/S Medical Pollution Control Commettee.
" , | D33,UPSIDC, Khalilabad,Sant Kabimagar.
P."Ud uct of the indusltry with installed capacity  :  Bio Medical Waste Treatment and Disposal
. . g - Facility.

Sample collected by ©+  SriVinay Kumar, S.A, Sri Vivek Saini, JRF,

and Sri Alok Sharma, JRF In presence of Sri
D.K. Gupta, R.O. Gorakhpur and Sri Prakhar
Katiyar, R.O. Basti

Date of monitoring ¢ 10.03.2025 & 11.03.2025
Location of sampling point :  Approx 12 Festabove the ground level on
| the industry gaté Building '
OBSERVATIONS:  shiftist  Shiftlind  Shiftllird
Weather condition g : *.. Clear Clear Clear
Wind direction _ : P East—p West  East—p Wost  East——p Wost
Wind Speed(KM/hr) : 10.2 12.0 16.0
Atmospharic Presure(Mbr) . 1000 1001 1002
Average relative humidity (%) : 90.0 82.0. 775
Average ambient temperature (°C) - 28.5 ‘30.0 315
Time of sampling started (hrs.) ’ 19.45 04,00 12.20
Time of sampling completed (hrs.) : 03.45 12.00 20.20
Total sampling time (minutes) - : 480 460 450
Average sampling rate for P.M. (m3 /min) 2 1.200 1,2375 14175
Average sampling rate for Gas (LPM) 2 1.00 1.00 1.00
Total volume of air sampled _
@  PM.(m3) 652.00 556,87  540.50
« (i) Gas (Litre) g .7 e 460 450
RESULTS . Shiftist ShiRlind Shiftll  Avarge ‘standard
5 JE R (SHourly (81Tourty @Huﬂ; _G{ﬁuﬁy Yalue
_ - "yalue) value) value) valoe)
Concentration of pollutants in pg/m3 - |
(i) Particulate Matter (P-M.) . 9226 11082 88.14 97.07  100.0X
. : 1516 15890 14.96 15.34 80.00

(i) Sulphur dioxide (SOz2)

(ii) Oxides of Nitrogen (as NOz) 25.96 2884 2381 26.14  80.00

\ AAAA,
PN | "i_"”v) - Kuiq'!osé’s-
2 w Kumar (R.M., “"Verma o Kumar Gupl
NN:‘;'S:MO M";i. ) SA. Regional Officer
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EFFLUENT TREATMENT
PLANT (ETP)

PRIMARY CLARIFIER

Latitude: 26.77515¢
Longitude: 83.09102
Elevatiun 95.51+11 m : 3
Accuracy: 6.3 m oz P A ) e ,;. — /
Time: 03-10-202513:08 - Y _ b =

Note: Mpcc santkabir nagar
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de: 83.091136 . e 4 | W
" _ﬁ 95.41119111 ot L Vi ; ) S5

4.5 m
10:2025 13:17

santkahimagar

ﬁw 10—03—2025 Eﬁ‘r worﬁowﬁo%ﬁo BT | Diccarded wadicind duowb e MPCC
wgad Friteror ¥ ford 1 Bt &1 wehmy | e




A
Khaltlabad Uttar Pradesh, India
D33, Industrial Area, Khalilabad, Uttar Pradesh 272175, India
, Lat 26.77466° Long 83.090913°
W 10/03/2025 02:08 PM GMT +05:30
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Latitude: 26.775045
Longitude: 83.090929
Elevation: 95.42+10 m
Accuracy: 3.8 m

Time: 10-03-2025 12:51
Note: MPCC, Khalilabad

fa<T® 10—03—2025 &1 ﬁa&o«ﬂoﬁo
wgad fFYeror H ford 1 sl &1 Bl

w:%ﬁ@ Hﬁ__»zos%ﬁi ;
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Khalilabad, Uttar Pradesh, India
D33, Industrial Area, Khalilabad, Uttar Pradesh 272175, India
et e @ Lat 26.774672° Long 83.000942°
' ™ 10/03/2025 06:04 PM GMT +05:30
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fLailtude. 26. 7?5029 e ’(,
Longitude: 83.090976
Elevation: 95.41¢11m

Accuracy: 92.4 m -+
Time: 03-10-2025 12:43
Note: Mpcc santkabirnagar
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MPCC prewises,

Latitude: 26.775316
Longitude: 83.091089
Altitude: 27.6#24 m

|Accuracy: 4.8 m
Time: 03-10-2025 13:21

INote: Mpcc santkabirnagar
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REGIBNAL GGRAKHPUR
UTTAR PRAI}ESH POLLUTI ON CONTROL BOARD
Jharkhandi Mahaﬁe», Avas Vikas Comny, Kuda Ghat, Dooria Road, Gorakhpur

Rel No: 30831709/ Gora hpur/2025

Date:19/03/2025
1- Sample Location: Shatlow Iznd P‘i:imp At Vlllege B-:lauh, Bunkata
2. Address: Villege Belauli, Bankmg
3- Digdiret: Sant kabir nagar
4- Sample Source: Handpump
5- Type of sample : Ground Water
b- Sample Collected By : DK Gupta, RO, Viniy Kumar, 5;&
7- Odour ; None
8 Quantity and Packing : 2 Liter Plastic Jericane
9~ Date of Sample Collection : 10/03/2025
10- Analyls Indented by : RO Gorakhpur
H- Date of sample receipt in Lab 2 10/03/2025
Parameter Unit Standards Source: | Result | Detection Runge
: I8 10500:2012(2nd Rev.) P
Required Acceptable
Limit
pH. APHA 20tk Ed 4500-8: 2091 §38% 281 0212
Colowt, APHA 24t Ed: 21208: 2023 Hagey S0 510000 Hazen
Conductivity. APHA 240h Ed, 25108 'ia'ia quqm NS 83 01-10000 S/
Dissobved Solids. APHA 24th Bd, 2560 C Totul Dissolved Solids. mg.ﬂ 00 Aoasy 510000 g/l
dried ai 180 %( 2023, Ay 4§ 7
BOD, IS 3025 (P 4451993 mait 112 1-1000 me
LOD APHA M4t Fd. 5:'120-3- 023 gl - 92 41000 0G0 mp/l
Handness, APHA %4ih Ed. 2340 C EDTA Tirimeric Method 2023 mll it 170 | 10:5000 mg
Calcium, r\PHA 2ath Bid. FSOICH-B- 2023 mgfl 78 T0.54 10-1000 in _g‘!
Miiesiag, APHA 245 Bd. 3500 My-B: 2023 mgil L 2416 10100 il
Chiowide, APHA 24th Ed 4500-Cl- B: 2023 mgl| 250 ¥ 1 3500mgl

These standards are subject to revision
*Now-NABL Parameters,
Wit ¢ e Rl thhe T Ropn rebae

ik N e hetis stz 2, The rumne aball i be sepatinond: sxcept i Al st unmmwnmammmxmwmm 10 the sormpte sy
eiwrved 6 Lah

Remark:* - NA
Analysed by

[Priya Anand {JR}‘}, a Mohan
Pandey(JRF), Ankita D edi(JRF)|

Ra m w&m%m "
‘fﬁ*ﬂﬂ a Dm 2&51:11':

AF OFA
Ram Mitan wrma (8A)

R:gl(mal Officer
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~ REGIONAL GORAKHPUR
UTTAR PRADESH POLLUTION CONTROL BOARD
Jharkbandi Mahadev, Avas Vikas Colony, Kuda Ghat, Dooria Road, Gorakhpur

,

e st

Ref No: 30828833/ Gorakhpur/2025 Date:19/03/2025
1- Sample Location: Medical Pollution Control Commitlee.‘-ﬂ».-ﬂi. UPSIDC Industrial Area, Khalilabad Sant Kabeer Nagar
2- Address: D-33,UPSIDOC

3- Distirct: ‘Sant kabir nagar

4- Sample Source: TubeWel]

5- Type of sample : Ground Water

6- Sample Collected By : DK Gupta, RO, Gorakhpur, Prakhir Kativar, RO, Basti, Vinay Kumar, SA, Nitish Kumar, JE
7- Odour : Nong '

8- Quanrity and Packing : 2 Liter Plastic Jerica

9- Dateof Sample Collection + 1040372025

10- Analyis indented by : RO Gorakhpur

- Date of sample receipt in Lab : 10/032025

Parameter : Unit ' Standardy Source: Results | Detection Range
IS 10500:2012(2nd Rev.)
Required Aceeptable
s ~ Limit
PH_APHA 24t B4 4500-8: 2023 6.5-4.5 .66 0212
Conducoviy, APHA 24th Ed. 25108: 2023 S NS 496 | 0110000 pStem
Dissolved Solics. APHA 2ath Ed. 2540 C Total Dissolved Salids mgil 500 313 $-10600 mg/
= dned st 16} °C 2023 2 i
BOU, 1S 3028 (Part 44): 1993 mgl - 4 1-1000 mg
COD, APHA 24 Bd. 52208 2023 mgi A 20 4-1000 gy
Handaess, APHA 24t Ed. 2340 C EDTA Titrinierric Method 2033 mpfl 200 166 10-3000 g
Calcium, APHA 2dth B4, AS00Cu-8: 2024 g/l is 64.93 10-1000 mp)
Magsesiuin, APHA 241l Fd. 3500 Mg-8. 20523 mgh 30 23.58 10-1000 mg/l
Chiaride, APHA 24th Ed 4500.CL- B: 2023 mpll 250 2 3-500 mg/l

These standards are subject to revision
“Non-NABL Parameters,

Bl 1 L W peatihes i e Tont Ropant el sily i the isiig i I.The-mammlwmhﬂm'hwquull. Withowl the wotten pennission of Lalwrutory, 3. The Tt vepont pestisii i the samiple b

mworiend i Luh, .
Remark:® - NA
Analysed by
[Ankira Dwivedi(JRF),‘_'Pri}m Anand
(JRF), Surya Mohan Pandey(JRF)]

Ramy Mt ettty

Verma ~ Peessny OAAA
Ram Milan Vermn (SA) . - 1|alslas
Regional Officer
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REGIUP_{AL GORAKHPUR
UTTAR PRADESH POLLUTION CONTROL BOARD
Jharkhandi Mahadtv, Avas Vikas Colony, Kuda Ghat, Dooria Road, Gorakhpur

Ref No:30828216/Gorakhpur/2025
1 Nameof Industry: Medical Pollution Confrof Committee, D-33.UPSIDC, Khalilabad, Sant Kabeer Nagar
2-  Address of Industry: D-33UPSIDC
3-  District: Sant kabir nagar
4- Description about sampling point: Outlet of ETP
o 'f‘ype_-qf"shmpﬁle'gﬁrahmompqﬁ_t_:eﬂ_:_ne‘gr;ite;i_’)igt;mb
6- s.i‘-mPﬁé@llﬂ.ﬂd5.\’3D*'Kﬁﬂﬂmkéiqmp.“?mfxmfﬁfﬂgﬁﬂsﬁ&VinayKumar.SA,Gomkhpur, Basti
7- Colour and Odour: Browlish Stightly Odour
8 Quantity nnﬁf-?ﬁekﬁng: 2 Liter Plastic Jericane & Glass Bottle
9-  Date of Sample Collection: 101032025
10-Analyis Indented by: RO Basti
- Dateof sample receipt in Lab: 10/03:2025

L]

12- Period of Analysis: 10/03/2025 to 15032025 :
13- Environmentsl Condition: Temperature: 21°C. Humidity: 45 %

14-  ULR Number: TC11612250000000022F
15« Sampling Plan/Ref. No.: 30828216

16-  Sampling Method Ref:: APHA 24th Edition 2025+ 1060 A, B, C, Page No.- 42- 52, Collection & Preservation of Samples

e : _ _ :
S.|  Parameter/Method Name Unit Results Standard Detection
N. - _ Range

L | pH.APHA 24th Ed. 4500B: 2023 - 749 6.5-9.0 02-12
| 2| Suspended Solids, APHA 24k Ed. nig/l 88 <100 20000 1
o1 ) o il dul
103-105 °C 2023
3 | DissolyedSolids. APHA24thEd 2540 ¢ mg/] 636 2100 SO
Total Dissolved Solids dried at 150 10- 50000 mgA
aC 2023

4 | TotlSolids,APHA24thEd, 25408 g/l 744 - -

gorit & 10- 50000 mg

5 | BODAPHA24IhEd. 3day27°CIS - mg] 23 ; &

3025 (Part 4): 1993 Bio 2023 > » RSy
6 | COD, APHA 24th Ed. 5220 B Open m 126 ; =
Reflux Method 2023 gl 20 250 5.0 100000 mgA

Referdncei !

ﬁGm\éral'Smj'dwcisfuﬂééhnzgmrm\mlmpbﬂum.s'amspat:ﬁm“me&lmlulcu

Vi I'thm-uunnwanmteelimmuks. r?llémulré:uuw;pyh_mc in‘GenerlStandands Pl Besidiesihesest aminriis,:_c_ﬁe‘rﬁ!’&xmndardstmspe::ﬁ:purpm

S b

M 11 "“__“" Repvatesbibwaalyimmhesemeded 2 11 SRy

ket 0 v i Thet PO o, mLab
Remark: 5.4
Analysed by-
[Priva Anand (JRF), Surya Mohan
Pnndey(JRF),-Ankit-a-DwivedifJ RF)|
Ram Wﬂ’%&“ -EW‘W"
‘Vema m;m‘ _._—\ 3—-*’
Ram Mila_n‘vcrlim-{S_A)' Ragionlﬁolﬁc\'w
y er
UPPCB/GKP/7 .82 Issue No.: 04 ; .I 8 08.2
= ] { s | AAN Sst!eDate:26.08.2022 P: P 4
Amendment No.:02 Amendment Date Wt 5002 11 o , 3ge No.:Page 1 of2
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REGIONAL GORAKHPUR
UTTAR PRADESH POLLUTION CONTROL BOARD
Jharkhandi Mahadev, Avas Vikas Colony, Kuda Ghat, Doosia Road, Gorakhpur

Ref No:308282 16/Gorakhpur/2023
1= Name of Industry: Medical Pollution Control Committee, D-33 \UPSIDC, Khalilabad, Sant Kabeer Nagar

2= Address of Industry: D-33.UPSIDC

3~ District: Sant kabir nagar

4= Description about sampling point: Outlet of ETP

5 Typeof Sample (Gmthqmmﬁteﬂ_nte_grﬁted}&-Gmb

6- Sa:uple(:olIectedBy:D.KGupta.RO,Go‘r_akhpur.Pmkh’;}tﬂ(ati}tr;R_Q,-Bu:;.__zi&Vin;_tyku_n_mr;_ﬁ;\.ﬁmkhpur. Basti
7-  Colour and Odour: Browlish Slightly Odour ;

8 Quantity and Packing: 2 Liter Plastic Jericane & Glass Botle

9-  Dateof Sample Collection: 104032025

10- Analyis Indented by: RO Bast

1= Date of sample receipt in Lab: 10/03/2025

12 Period of Analysis: 10/03/2025 (o 15/03/2025

13- Environmental Condition: Temperature: 21°C. Humidity: 45 %

H-  ULR Number: TCJ 1612250000000022F

I5- Sampling Plan/Ref. No.: 30828216

16- Sampling Method Ref.: APHA 24th Edition 2023- 1060 A, B, C, Page No.- 42- 52, Collection & P}gsewaﬁqn-quamp!es

S { Parameter/Method Name Unit Results Standard Detection
N. | ' Range
H Oil_Grease mg/ 82 i 10 g

Reference-( | ienes alstindandsfordischargeoleny ironmentalpoligiantsureaspant- AEMueri| Schedule-
VI TheEnvironmenti Protection IRules, 198050urce www cpeb ic lmfimgml_swar_us pdf mumm:muwmmmrmifw

Newe ' Tha i 1,»..,,., 1 kit S 3oih bni 13 Th Jintioin ol

Remark: NA

Mol enegeessiono ibocnsy ) Toeeure hsascpsemocunad in Lib

Analysed by-
{Priya Ansnd (J RF), Surya-l\loh‘,un
Pandey(JRF), AunkitaDwivedi(JRF)|

. o
Ram M%Emg

A =2s
Verm a Desez 30250519 "\ 1_5—

1355 405 37 e gl
Ram MilanVerma (SA) Regional Officer

Page 1 612
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Gram: Parayavaran 511
Regional Office
U.P.Pollution Control Boafd"
Mahadev Jharkhandi, Avas Vikas Colony
Kunraghat, Gorakhpur.

AMBIENT AIR_QUALITY MONITORING REPORT

Name and address of the Industry-

Product of the industry with installed capacity

Sample collected by

Date of monitoring
Location of sampling point

OBSERVATIONS:

Weather ccndmon

Wind dtrectuon

Wind Speed(KM/hr)

Atmospharic Presure(Mbr)

Average relative humidity (%)
Average ambient temperature (°C)
Time of sampling started (hrs.)

Time of sampling completed (hrs.)
Total sampling time (minutes)
Average sampling rate for P.M. (m3 /min)
Average sampling rate for Gas (LPM)
Total volume of air sampled

) PM.(m3)
(i) Gas (Litre)
RESULTS

-

Concentration of pollutants in pg/m3
(i) Particulate Matter (P.M.)
(ii) Sulphur dioxide (802 )
(ili) Oxides of Nitrogen ( as NOz)

(Vivek Saini) (Vinay Kumar)
J.RF SA.

142

Phone: 227397

M/S Medical Pollution Control Commette
D33,UPSIDC, Khalilabad,Sant Kabirmag
Bio Medical Waste Treatment and Dispo
Facility.
Sri Vinay Kumar, S.A, Sri Vivek Saini, JR
and Sri Alok Sharma, JRF in presence ofl
D.K. Gupta, R.O, Gorakhpur and Sri Prak
Katiyar, R.O. Basti |
10.03.2025 & 11.03.2025 |
Approx 12 Feet above the ground level
the industry gate Building

Shift Ist Shiftlind  Shift llird

Clear Clear Clear
Easl——p West  East—p West  East—op W
10.2 12.0 16.0
1000 1001 1002
90.0 82.0 715
28.5 30.0 i
19.45 04.00 12.20
03.45 12.00 20.20
480 460 450
1.200 1.2375 LD
1.00 1.00 1.00
552.00 556.87 540.50
- 460 460 450
Shift Ist Shiftlind Shift Il Avarge  stan
(8Hourly {8Hourly (8Hourly {Z4Rourly Va
value) value) valur) value)

9226 11082 8814 97.07 1
1516 1590 1496 1534 8
2596 / 2884 2361 2614 8

| (‘L\ Qq,\'b' .XW‘W“*

ia. 03
Verma) (Deo Kumar |

Regional Offi
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_ REGIONAL GORAKHPUR

UTTAR PRADESH POLLUTION CONTROL BOARD
Jharkhandi Mahadev, Avas Vikas Colony, Kuda Ghat, Dooria Road, Gorakhpur

Ref No.30828762/Gorakhpur/2025 Date: 19/03/2025

I+ Name & Address of Industry: Medical Poflution Control Committes, D-33,UPSIDC
2- Sample Collected By: Anil Kusiar Sharing RO

3- Date of Monitoring: 10/03/2025

4- Source of Sampling: Stack Attached with Incinerator

5- Stack attached to: Incinerator ( 100 KL/H)

6- Stack Helght: 10 Melre Above the Ground Leve|

7- Total No. of Boiler Incinerator (160 KL/H)

8- Capacity of Boiler: 100 KivH

9= Fuel used: Diesel

10- Quantity of Fyel used: HSD, 5.0 Liter/T1rs

11- Flue Gag Velocity: 11.57 my/s

12- Air Pollution Control Devices Nentury Scmhba-.’Mi's‘g Laminator
13- Other remarks (ir any): N/A J

14- Further details of sample location ang Test methods followed are appened overleaf:

Sr Paramcler Unit Result Standards
no. : '
1 Particulate Matter _(mg/Nm3) 63.41 50
2 __S02 (mg/Nm3) 188 200
3 | _NO2 (mg/Nm3) 234 400

Analysed by-
[Ram Milan Verma §a)

RAMANRIs! Stitnetoryse

% Diate 202,03 100
Ve..f""a IRIBS0 40530

Ram Milan Verma (SA)
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Regional Officer
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RI:,GION&L GORAKHPUR
UTTAR PRADESH I"OLLUTIO‘\I CONTROL BOARD

J harkhandi Mahade-., Avas Vikas Cuiun\f, Kuda Ghzl Dooria Road, Gorakhpur

RefNo:  30828213/Gorakhpur/2025
1-  Name of Industry: Medical Pollution Coatrol Committee, D-33, UPSIDC, Khalilabad, Sant Kabeer Nagar
2= Address of Industry: D-33,UPSIDC
3-  District: Sant kabir riagar
4-  Description about sampling point: lnfet of ETP
5. Type of Sample (Grab/Composite/Integrated): Grab
G- Sample Collected By: D.K Gupta, RO. Gordkhpur, Prakhar Katiyar, RO, Basti & Vinay Kumar, SA, Gorakhpur,
7-  Colour and Odour: Browiish Shightly Odour ;
8- Quantity and Packing: 2 Liter Plastic Jericane & Glass Bottle
9. Date of Sample Collection: 101032025
10-  Analyis Tndented by: RO Basti
11-  Date of sample receipt in Lab: 10/03/2025
12-  Period of Analysis: 10/03/2025 10 151032025
13- Evironmental Condition: Temperature: 21°C, Humidity: 45%
14-  ULR Number: TC11612250000000023F
15-  Sampling Plan/Ref. No.: 30828213
16= Sampling Method Ref.: APHA 24th Edition 2023- 1060 A, B, C, Page No.- 42- 52. Collection & Preservation of Sample!

'S.| Parameter/Method Name Unit Results Standard Detection
2 Range
1 | pH, APHA 24th Ed. 45008: 2023 - 607 . 02-12
2 | SuspendedSolids , APHA 24t Ed, | mghl 138 B P |
25401 Total Suspended Solids deied at ' 10-20000 g
103-105 °C 2023
3 | Dissolved Solids, APHA 2ath Bd. 2540 1/ 955 3 o i
€ Total Dissolyed Solids dried at 180 i 10- 30000 mg/i
sC 2023
4 | Total Sohds,-&?é% 24th Ed.2540 B: | mig/] 1093 : 10- 50000 m gl
5 | BOD, APHA 24th Ed. 3 day 27°C 1S me 162 L e
3025 ( Pat 44): 1993 Rio 2023 ' j 1.0-50000 mg/]
6 COD APHA 24th Eﬁ 5220 B Open m K10 : g
Reflux Method 2023 o 5.0 -100000 mg/1

Referenes- (1) General Stoadards for dlischarge of éhviranmental poilutants are as past-A Efloent {Schedule-VI). The Environment (Protection) Rules 1986
SRt \mcpcblﬁciNGmmm{andatﬂ&NI Besides these standards, refer EPA standands for specific purpese

Mot ¢ lmmmmnug;pmrhwan}ynmﬂmwem m-nmqmllmwrwmnmnmmmn.wmmumm.mmﬂrhm,m 1 'Phe bext ropan pemsing 1o lhe o

reéend w Lab
Remark: NA
Analysed by-
lMok%:iﬁa'{JRF)l
Venna °"' ”m" rll
Ram Milan Verma (SA) Mﬁﬁl‘&
R
ﬁ’PCBfGKPf? 8.2 Ilssue No:oda 144 [ S ———
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REGIONAL G.RAKHPUR
IJTTAR PRADESH ' '{JLLUTION CQNTROL BOARD

Ref No: 308282 lS!GorakhpnrfIﬁZS

Name of Industry: Medical Pollution Control Cmmmt{cc, -31 Ls’quDC Khalﬂabad, Sant Kabeer Nagar
- Address of Industry: D-33,UPSIDC r

3. Distriet: Sant Kabir nagar

4- Description ahout s‘nmpiiug point: Inlet of ETP _

5-  Type of Sample (Grabr‘CompnsueHntegramd) Grab

Sample Collected By: DK Gupta. RO, Gamkhpur; Prakha: Kauym’ RO, Basti & Vinay Kumar, SA, Gorakhpur,
7-  Colour and Odour: Brownish Stightly Gdbur :

8- Quantity and Packing: 2 Liter Plastic ,fmﬁanze&{'}las; Bottle.

9~ Date of Sample Collection: 10:03/2025

- Analyis Indented by: RO Basti

13- Date of sample receipt in Lab: 10/03:2025

13- Period of Analysis: 10/03/2025 to 15/03/2025

13- Evironmental Condition: Tmpc’fa_;_ure: 7.5 3 Hunndixy' 45%

i4- ULR Nuamber: TC11612250000000023F

15-  Sampling Plan/Ref. No.: 30828213

16-  Sampling Method Ref.: APHA 24th Edition 20231060 A, B, C, Page No. 42~ 52, Collection & Preservation of Samples
S. | Parameter/Method Name Unit | Results Standard | D_e&c_._ti_:m
N: ' : : Range
1 Oil_Grease mg/] 9.6 s | -

References (1§ General Standards for discharge of énviconmental poliutants are ne part-A Efthient {S@"'@dﬂlﬁv;}, The Environment {Protection) Rutes- 1986

spgrves www epebunic. i GeserntStanlards pdf  Besides: these Samdards, refer EPA standards for specific purpose

Nt 1 Theresabts @ she Tt Repore relare oily 9 the #aws feited. The

partshall ot Be dpradused-cacept i fll, Wikl e wesien peneisslin of u.mq, 1 m bt r&paﬂ frening 1o e sampht s
e bl 1 L

Remurk: NA

Analysed by~
[Alok ‘i!urma(JRF}l

Ram ﬁﬂl&ﬂ'&'ﬁmﬁ,ﬂ%‘:ﬂ:’ .k/\.

Uate. 0250318
Verma o e

Ram Milan Verma (SA) Regi . %L‘}n
[ 8
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"5, 1LAIN0.122/2025 has been filed by the applicant for grant of stay on the operation of respondent
no.5 with following prayer:-

(i) Stay on the Operation of Respondent No 5 ‘s CBWTF unit till the disposal of the present Original
Application 1141 of 2024,

(ii) Hon'ble NGT to imposed heavy cost for illegal treatment/operation of Bio-waste.

(iii) initiate the detail enquiry since beginning of unit at the initial stage i.e. CTE.

(iv) The Bio-waste buried in nearby village the illegally dumped/buried Bio-waste to lifted and sent to land
fill unit or hazardous treatment plant or any other best and safe way of disposal.

(v) As Bio-waste is dumped in nearby village the leached problem may arise in ground water in nearby
village. Underground water monitoring may please be order to monitor underground water for
diagnosis of leached of bacteria and virus if any.

(vi) Grant any other relief this Hon’ble Tribunal deems fit and proper in the interest of environmental
protection and justice.”

6. Notice of I.A No. 122/2025 is given to the respondents. Copy of the same be supplied to the
respondents by the Registry.
7. Reply to ILANO. 122/2025 may be filed at least one day before the next date of hearing fixed......"
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S. District Name No. of No. of Pvt. Number Non-
No. Govt. Beds in Beded of Beds Beded
HCFs Govt. HCFs in Pvt HCFs
HCFs HCFs
1. | Gorakhpur 52 2350 235 1604 387
8 Kushi Nagar 20 522 157 605 173
3. | Mahrajganj 15 522 83 565 98
4, Deoria 0 0 119 605 254
5. Basti 01 300 125 715 115
6. Sant Kabir Nagar 08 312 114 610 145
7. Siddharth Nagar 14 462 140 725 160
Total 110 4468 973 5429 1332

Total Bed- 4468 + 5429 = 9897

14, STAT PRAT B TP DG g fEEer 9re, 93 feell R UR @ Y AYEiEon
(e woe) H o mafire @ g Bg FEiRG f6 T Ry & aguR 9se wite 9§ wfafeq
277 9T TG A IS YERICH | 274 U W9 Rifeer sufie Sife i § dur wiew gRimver &g
wared sy 20 " /yfafes fuiRa 81 Seoeqd & 6 @g ugmur frEer 918 gRo
Annual Report on Biomedical Waste Management as per Biomedical Waste Management Rules, 2016
for the year-zmgWﬂﬁu&ﬁﬁmﬁmm%m@wmﬁuﬁﬁqﬁﬁaﬁwm
fafeear st # 60 Ufderd |17 gARFREA HURE T 40 wfderd 4T A4 s9RRaa ouf¥re form
T ‘a‘ 37T wefie Hod0s<I0ciorHo B EHTT B TUET e B

BMW Generated from Bedded HCF- 9897X277=2741.4 Kg/day

= BMW Generated from Non Bedded HCF- 1332X274=364.9 Kg/day

= Total BMW Generated = 2741.4+364.9 = 3106.3 Kg/day

= Total Incinerable Waste = 3106.3X0.6=1863.78 Kg/day

= |ncineration Capacity of CBWTF = 100X20= 2000 Kg/day

= Percentage of Capacity Utilize = 93.18 per day.

....... 15. SqRIe aftfa fag Ho 14 9 we & & HAodosspdowwo gRT THM # W Tadivs
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I 3 # AdewEe @ fvg SeduTer) oy ¥ TaeRei afieff sfRifE fbd o
P T A yETedl @ A e o e 8-
Pi— Pollution Index —

From 01-01-2021 till the remedial action taken by the CBWTF-
= Bio-medical Waste not collected and disposed of within 48 hours- 10

From date of inspection (10.03.2025) till the remedial action taken by the CBWTF-

= |ncinerator emissions not complying with standards- 20,

= Each of Other Violation to BMW Rules, 2016, as amended,- 10 (as Automatic Feeding system
was not working), 10 (Flow meter at Inlet and Outlet of ETP not Functional).

S — Size of Operation — AI-INCX &I &FAT 100 fHUT0 /°eT B8R & IRETT S P AF
0.25 BT |

R — Environmental Compensation factor- = Rs. 250
N — Number of days of Violation
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High Court of Judicafi3d at Allahabad - Lucknow

Case Status - WRIT - C (WRIC ) - [ 7889/2021 ]

e-filud with Diary No. 4728_2021 on 17-03-2021
Filing No. WRIC/7889/2021

Generated on : 07-03-2025 at 04:16:43 pm

Filing Date ; 17-03-2021

CHR UPHC020572552021

Date of Registra.on : 17-03-2021

Case Status

| First Hearing Date

igth March 2021 = ' ]

ext Hearing Date

— (connected with WRIC/151:2024) |~

SwageofCose ForHeaing =W DN W
o = c— —_—
| Bench Type . s L __N Division Bench ) I
Judicial Branch s o W‘RFI'S_C‘Wi TS — |
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Court No. - 1
Case :- MISC. BENCH No:jfj@@_gf 2021

Petitioner :- Medical Pollution Control Comm.Thru.Dr.Vinay
Kumar Verma
Respondent :- State Of U.P. Thru. Prin.Secy.
Forest/Enviro ent,Lko.& Ors.

Counsel for Petitioner :- Salil Kumar Srivastava,Rahul
Srivastava T

Counsel for espondent :- C.S.C.,Ashok Kumar Verma

i,J
Hon'ble M h Mathur,

Heard Mr. Salil Kumar Srivastava, learned counsel for the
petitioner, le med State Counsel appearing on behalf of
opposite part nos.1,6 and 7 and Mr. AK. Verma, learned
counsel appeel};ing for the opposite party nos. 2.19.5,

Petition has been filed against the orders dated 13.10.2020 and
3.2.2021 issued by the Member Secretary, U.P. Pollution
Control Board. Recovery citation dated 15.2.2021 has also been
challenged.

ILearned counsel for the petitioner submits that by means of the
impugned orders, proceedings have been initiated against the
petitioner ch recovery of environmental compensation.

provision —under law for recovery of environmental
compensation as arrears of land revenue as is being proceeded

Learned co\[}lsel for the petitioner has submitted that there is no
against the petitioner.

It is submifted that the matter falls under the Protection and
Control to Pollution Act, 1981 whereunder there is no such
provision indicated for recovery of environmental
compensation as arrears of land revenue and has relied upon the
interim order dated 19.10.2020 passed by a Coordinate Bench
of this Court in Writ Petition No.17544 (M/B) of 2020 (M/s.
Colour & Style Pyt Ltd. Vs. State of U.P & others).

Mr. A.K. Verma, learned counsel appearing on behalf of the
opposite party nos. 2 to 5 has sought to defend the impugned
orders on|the ground that the same have been passed in
pursuance | to the directions issued by the National Green
Tribunal |vide order dated 18.1.2021 in which the
recommendations of the Oversight ~Committee for
environmental issues in the State of U.P. have been accepted
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with the observation that EC of Rs.7.60 crore and Rs. 1.43 Cr.
have been imposed against 141 HCFs and 08 CBWTFSs,
respectively. The imposed penalty has yet not been realized.
State PCB were directed to take necessary action and ensure
realization of EC as per the prescribed procedure.

It is submitted that since the environmental compensation has
been imposed upon the petitioner in pursuance to the directions
of the Nationﬁl Green Tribunal, as such the Act of 1981 is
inapplicable and it is the National Green Tribunal Act of 2020
which will be applicable which clearly provides for recovery of

: environmenta ¢ompensation as arrears of land revenue.

Prima facie, %t appears from perusal of Annexure No.1 to the
writ petition that environmental compensation has been
imposed upon the petitioner vide order dated 13.10.2020 issued
by the U.P. Pollution Control Board, the same clearly predates
the order passed by the National Green Tribunal dated
18.1.2021 a[:Ed, therefore, the submission that the impugned
recovery proceedings are in pursuance to the directions issued
by the National Green Tribunal appears to be incorrect.

Apart from ‘ e aforesaid, learned counsel appearing on behalf
of the opposite party nos. 7 to 5 has not been able t0 indicate
any other p ovisions under which environmental compensation
can be re%vered as arrears of land revenue. In such
circumstances, there seems to be no occasion o deviate from
the order of the Coordinate Bench passed by this Court.

The matter requires consideration for which the opposite parties
are granted two weeks' time to file a detailed counter affidavit.
In case offiling of counter affidavit, the petitioner may file
rejoinder affidavit within two weeks thereafter.

List thereafter.

Till the next date of listing, it is provided that no recovery
proceedings chall be effected against the petitioner in pursuance
to the impuigned orders as arrears of land revenue.

’ This however would be without prejudice to the rights of the
opposite parties 0 recover the amount due as environmental
compensjion against the petitioner through any other mode as

il ‘ may be provided under the law and would also be without

' prejudice to the rights of the petitioner to file an appeal against
any substantive order.

Order Date :- 22.3.2021

Arjun/-
hDAiRnBHEJ signed by MANISH Digitally signed by Justice Ritu Raj
THUR : wasthi
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!
Name & Address of CBWTE- M/s Medical Pollutign Control
Khalilabad, Sant

C(jm l'“‘ grca‘
Kabir Nagar Wittee, 1.y3, [ndos!

| ] o e
; : Total ¢
{ ol i Arenlph | ng o et otal BMW treated and giypg, g (K£0%)
| g | indicate District BMW
: covered by 8 CBWTF) generation in
Ke/day -
Incineration | Auoctaving/Hyuro |Chemica)
claving/microwaing | disinfection
7 e s
Kushinagar, Deoriz,
Gorakhpur, L
1 {Maharajganj, Sant 8910 1436 69? 553
FKabir Nagar, Pasti,
Siddhanth Nagar

(Al
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